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treated and disposed off through composting or bio- methanation within the 

premises as far as possible. The residual waste shallbegivento the waste 

collectorsor agencyas directed bythelocalbody. 

18.That it is pertinent to mention here that in fact the applicants being 

residentsof a group housing society admittedly havingl41 flats are 

mandated under Rule 4( 6) to process treat and dispose off 

bio­degradable waste within the premises. The Rule clearly states that 

the residential buildings are required to put in place on site 

processing of wet waste which the applicants have failed to do ·and the 

answering respondent No.6 has also issued a notice to the applicants 

of the housing society namely Horizini Building Solution, but the 

applicants have still not performed it responsibility under the law thus 

making themselves liable to legal action and copies of the Notices dated 

18.07.2019, are annexed here with as Annexure R-3.

19. That Rule 15 of the SWM Rules lays down the duties and of the

Local Authorities and Village Panchayats of census towns and Urban

Agglomerations casting a statutory duty cast upon the Local

Authorities to ensure setting up of Decentralised Compost Facility

creating public awareness and promotion of home-composing,

transportation of bio-degradable waste to composting facility and
___ ., '. ":''� ; "., .. , .. "' 

· - ' •;::","�:.,.::_:
:.
fing preference to on site processing of such waste. The relevant 

r 

' �L\:• 
·

\.:· ,,·, n::.i,,- ,, sub-clauses Rule 15 are as under:-.. , . , ,;'';:;;:��;gt:'t;' J * J;Rule 14( q)transport segregated bio-degradable waste to the
·\ . "-io, ::.:,� l /! . , 

''...,,,,. " / . ;/ processing facilities like compost plant bio-methanation plant 
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PunjabPollution Control Board

ZonalOfce NearPSIECWaterTankFocalPointJalandhar

PhoneNo01812601612 wwwgpcbgovin EmailID seeppcbjagmaicom

ZONo 2463 Regd Date2182020

To

The Commissioner
MunicipalCorporation
Jalandhar

Subject Show cause notice under 5 of EnvironmentProtectionAct
1986forviolationsof the provisionsof SolidWaste Management
Rules2016for MunicipalSolidWaste DumpSite at Waryana

RoadJalandhar

Whereasthe Ministryof EnvironmentampForestsGovernmentof

IndiaNew Delhiin exerciseof thepowersconferred under the Environment

ProtectionAct 1986 and in supersessionof the MunicipalSolidWaste

Managementand HandlingRules 2000 has notied the Solid Waste

ManagementRules2016

And whereasunder these Rules the MunicipalAuthorityis

responsiblefor of the provisionof the Solid Waste

ManagementRules2016inducinginfrastructure for collection

storagesegregation processingampdisposalof municipalsolid

waste

And whereasthe authorization under the provisionsof Solid

Waste ManagementRules2016 fordisposalof the solidwaste at the site ie

Basti Bawa Khal Wariana KapurthalaRoad Jalandhar was grantedvide

Boards letter No1633 dated02052018 to MunicipalCorporationJalandhar

validupto01052019subjectto certainconditions
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And whereasa complaintno of Sh

HarvinderSinghAdvocateRo 3410RajNagarBastiAwa Khel

Road Jalandharled in the National Human RightsCommissionNew Delhi

regardingunscientic disposalof MunicipalSolid Waste and spoiledtheir

trees damageto fertilityof surrounded land disposingoff MunicipalSolid

Waste and damagethe water table and said complaintis

pendingbeforethe Honble NationalHuman RightsCommissionNew Delhi

The authoritywas givenhearingbefore the Chairman of the Board on

2832019amp of the hearingwere conveyedvide no 1475 dated

28032019

And whereasthedumpsitewas visitedbyAEE of Regionalofce

alongwith Shri KrishanHealthOfcer MunicipalCorporationJalandharon

25042019 and observedthatthe authorityhas failed to manage the solid

waste as per provisionsof the Solid Waste ManagementRules2016 and is

violatingprovisionsof the aforesaidRules The authoritywas againgiven

hearingbeforethe Chairmanof the Boardon 30052019 The

of hearingwere conveyedto vide no 3195 dated 19062019

Duringhearingon 30052019 it was decided that

1 The MunicipalCorporationwill submit within one week a bank

guaranteeamountingto Rs50 Lacs valid up to 31032021 as an

assurance to complywith the provisionsof Solid Waste Management

Rules 2016 and of the Action Plan of Waste

Management2019submittedto the Board

2 The MunicipalCorporationwill ensure to achieve 50 of the targets

within six monthsas per the timelines of the Action Plan of Waste

Managementsubmittedto the Board
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3 The RegionalOfce will monitorthe complianceof the Action Planand

will sendup to dateprogressreportas perthetimelinessubmittedby

MunicipalCorporationJalandhar

4 It was made clear to the MunicipalCorporationthat in case of failure

to complywith the abovesaiddecisionsthe Boardshallfeelconstrained

to initiate legalaction againstthe MunicipalCorporationand its

responsibleOfces as per the provisionsof the Environment

ProtectionAct 1986includingthe encashmentofthebankguarantee

And whereasthe Regionaloffice Jalandhar reportedthat the

authorityhas submitted Bank Guarantee of Rs5000 lacs valid up to

30092021in complianceto decisionsof hearingon 30052019 The orders

of Honble National Human RightCommissionNew Delhi in case no

11631982014complaintof AdvocateHarvinderSinghreceivedin the

ofce of Honble Chief SecretaryPunjabvide letterdated05112019in

which the Commissionissuedfollowingdirectionsto the ChiefSecretary

1 To submitEnvironmentSiteAssessmentStudyReportof the garbage

dumpingsite situatedat Basti Baba KhelKapurthalaRoadJalandhar

containingassessmentof the extent of damageof groundwater and

soil pollutioncaused to the water bed and soil of the affected area

and time bound scientic means to rectifythe damage

2 To recommendcompensationof Rs300000 to the complainanton

the doctrine of polluterspay which may be chargeablefrom the

accountof the municipalauthoritiesor the ofcers concerned subject

to reportgoverningxing of individual
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3 To submitcompliancereportandstepstakenin pursuanceof directions

vide reportdated28032019 by the Environment EngineerPunjab

Pollution Control Board issued to the CommissionerMunicipal

CorporationJalandhar

And whereasas the MunicipalAuthoritywas notcomplyingwith

the provisionsof theMunicipalSolidWasteManagementRules2016amphence

notice us 5 of the EnvironmentProtectionAct 1986 was issuedto the

authoritywith hearingbefore the Chairmanof the Board on 02122019

Duringthe hearingit was decidedthat

1 The MC Jalandharshallgetthe EnvironmentSite AssessmentStudy

conductedfor theWaryanaDumpsite from an Instituteof goodrepute

for assessmentof theextentof damageof ampsoilcaused

to the waterbedampsoil of theaffectedarea and time bound scientic

means to rectifythedamageand submit it to the HonbleNHRCampPPCB

immediately

2 MC Jalandhar shallcomplywith the orderNo 11631982014dated

05112019 in complaintcase led byShHarvinderSinghAdvocate

Jalandhar

3 MC Jalandharshall submitthe signeddocumentsby04122019

positivelyin supportof this submissionpresentedbefore the Chairman

of the Boardduringthe hearingdated02122019

4 EE RegionalOfce Jalandhar to get the samplesof leachate

groundwaterfrom the peizometerwellsampsoilsamplescollectedaround

the dumpsite ampanalyzedfromState Lab by04122019 to getthe

analysisreportcollectedpersonallyfrom State Lab PBTI and submit
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his comments on the reportalongwith recommendationsby

07122019

5 EE RegionalOfficeJalandhar to getthe assessmentof the damage

done to the tree plantationdevelopedby complainantdue to the

pollutioncausedbythe dumpsiteandsubmithisreportby07122019

6 EE RegionalOfce Jalandharshallverifythe submissionsmadeby

MunicipalCorporationJalandharduringthe hearingdated02122019

and shall alsoverifythe documentsto be submittedbyMC Jalandhar

8 submit his completereportalongwith recommendations by

07122019

7 EE RegionalOfce Jalandhar to preparea completestatus reportby

07122019 of the MC JalandharMSW dumpingsite of Waryanathe

grievancesof the vizaviz verication at site remedial

measures if any takenbyMC Jalandhar wrt grievancesof the

andthe complianceof the variousprovisionsof MSWRules

wrt the MSW WaryanaDumpingsite to be presentedbefore worthy

ChiefSecretaryPunjab

Ancl whereasthe solid waste dumpsite Waryana
Jalandhar

was visitedbythe MonitoringCommittee constituted by

Honble NationalGreen Tribunal NGT New Delhi on 03122019the report

of the MonitoringCommittee received vide No CMC2020288 dated

06012020 As per reportreceivedfrom the MonitoringCommitteethe

CommissionerMunicipalCorporationJalandharapprisedthat the present

populationof Jalandhar is 11 lacs and quantityof generationof solid waste is

about275 TPD Thequantityof legacywaste lyingat site is about75 lacs

Tons Presentlyfor the managementof solid waste which is generateddaily
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10

door to door collection and segregationof waste has been startedin some

areas of Jalandhar For the managementof wet waste21 compostpitshave

been proposedFor the managementof legacywaste the work shall be

started by30062020 Duringvisitfollowingobservationswere made

1 Lot of solid waste was found dumpedalongthe road leadingto

dumpingsite which is the source of obnoxious odouremissions It

shouldbetransferredto the lastcorner of thedumpsite

2 No boundarywallfencinghas been constructedaround the site

3 No gatehas beenprovidedat the entryof the site

4 No greenbelt hasbeendevelopedaroundthe siteof the MSWdumping

site

5 The vehicles used to carry the solid waste have not been

6 No treatment has been impartedto the leachategenerateddue to

dumpingof solidwaste

The MonitoringCommitteemadefollowingrecommendations

1 MunicipalCorporationJalandhar shallcomplywith the observationsas

mentionedat point1 to 4 above by28022020

2 The observationno 5 as mentionedaboveshall be compliedwith by

31012020

3 The MunicipalCorporationJalandhar shall install and commission

efuent treatmentplantto treat the leachategeneratedat solid waste
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11

dumpingsite simultaneouslywith thecompletionof the work regarding

managementofthe legacywaste

And whereas
I to check the complianceof the above

made
by the NGT MonitoringCommittee was

veried byAEE of RegionalOfce Jalandhar on 12022020duringvisit to

the dumpsite Waryana RoadJalandharalongwith Sh Satinder

SinghSanitaryInspectorof MunicipalCorporationJalandharand observed

that the authorityhas failed to complywith decisionsof hearingearlier

conductedby the Board and was violatingthe various provisionsof the

provisionsof Solid Waste Rules2016 Accordinglyshow cause

notice us 5 for violation of provisionsof the provisionsof Solid Waste

ManagementRules 2016 was issued to authorityvide no 1155 dated

02032020with an opportunityof hearingbeforethe Chairmanof theBoard

on 12032020 The of the hearingwere conveyedvideno 1729

dated 17062020 Duringhearingit was decided that

1 Environmental amountingRs25 lacs is imposedampsame

may be encashed from the Bank Guarantee of Rs50 lacs already

submittedbythe MunicipalCorporationJalandhar and

Regionalofce Jalandhar shall ensure that the Bank of

balanceamountRs25 lacs be keptincustodyof the Boardwith validity

of 01 year

2 The MunicipalCorporationJalandharshall getpreparedEnvironment

SiteAssessmentESA Studyreportfrom the companyof reputewithin

1 month to assess thegroundwater pollutionas wellas soil pollution

from the dumpsite at Waryana
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12

The MunicipalCorporationJalandhar shall ensure that no solidwaste

is beingdumpedalongroad leadingto dumpingsite

The CorporationJalandhar shall provideproper boundary

wallfencingalongwithgate all around the dumpingsite at Waryana

within 01 month

The MunicipalCorporationJalandharshalldevelopgreen belt around

the dumpsite alongwithconstructionof boundarywallfencingaround

the dumpsite

The MunicipalCorporationJalandharshall installampcommissionproper

effluenttreatmentplantfor leachategeneratingfromdumpsite within

01 month

The MunicipalCorporationJalandhar shall start the work for

managementof legacywasteby technologyby30062020

The MunicipalCorporationJalandharshall ensure to achievetargetsas

per time linesof the Action Plan of theWaste submitted

to the Boardampsubmitmonthlyprogressreportin this regard

The MunicipalCorporationJalandhar shall complywith orders of

Honble National Human RightCommissionNew Delhi in case no

116319082014 in complaintof AdvocateHarvinderSinghand

submitcompliancereportin this regardto the Boardwithin 07days

10The Regionalofce Jalandharshall visit the dumpsite at Waryanain

the lastweek of April2020ampsubmitdetailreportalongwith compliance

in referenceto abovedecisionsalongwithrecommendationsforfurther

actionaccordingly
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13

And whereas in complianceto decisions of hearingon

12032020 the Regionalofce Jalandhar informedthat the bankguarantee

of Rs25 lacs has been encashedout of bankguaranteeof Rs50 lacs vide R

No 455157dated 25062020 ampthe remainingbankguaranteeof Rs25 lacs

has been keptin safecustodyof Regionalofce Jalandharwith validityupto

30092021 The Regionalofce Jalandhar informedthat the Municipal

CorporationJalandhar has failed to submitEnvironmentSite Assessment

ESA Studyreportfromthe companyof reputetill date as per decisionof the

hearingon 12032020 Furtherthe dumpsite of MunicipalCorporation

Jalandharlocatedat Waryana RoadJalandharwas visitedbyAEE

of RegionalOfce Jalandhar on 29062020 to verifythe latest status and it

was observed that no responsibleperson was available at site A very big

heapdevelopedwiththedumpingof MunicipalSolidWaste atWaryanadump

site No green belthasbeenprovidedaroundthedumpingsite andalsothere

is no fencingprovidedso far At dumpsite there was no weighingmachine

providedatsite for the weightof MunicipalSolid Waste collected as well as

received at site Moreoverno remedialwork regardingprocessingof the

entire legacywaste dumpedat site startedyet Uncovered vehicles for

shiftingof MunicipalSolidWaste fromthe citywere beingused At present

partiallyleachatewas being into kachadrain leadingto sewer

without any treatment leadingto STP Peer dad The MunicipalCorporation

Jalandhar has not submittedany reportin reference to complaintcase led

bySh HarvinderSinghAdvocateto the Board till date

And whereas the MunicipalCorporationJalandhar is

intentionallyviolatingthe variousprovisionsof the Solid Waste Management

Rules 2016 and has failed to complywith the decisions of hearingearlier

conductedbythe Board
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14

And whereasthe MunicipalCorporationand its

personsofcersare alsoliablefor legalaction underRule 15 amp17 of the

Environment ProtectionAct 1986 for continuingthe violationsof the

provisionsof Solid Waste ManagementRules2016

And whereasin view of the above it has been proposedto

initiate legalaction againstthe authorityand its personsofcers

underRule15 amp17 of the EnvironmentProtectionAct 1986andto impose

EnvironmentCompensationfor damagesto the environmentbynotmanaging

the municipalsolidwaste ampfor continuingthe violationsof the provisionsof

Solid Waste ManagementRules2016

You are herebygivenan opportunityof personalhearingbefore

the Chairmanof the Board on 10092020on 1115 AM in his Ofce at

Vatavaran BhawanNabhaRoad Patialapersonallyto explainhis position

beforeinitiatingactionsproposedas above

Sd 2182020

For Senior EnvironmentalEngineer

Endst No

A copyof the aboveis forwardedto EnvironmentalEngineer
PunjabPollutionControlBoardRegionalOfce Jalandharfor informationwith
requestto informthe M CorpJalandharforattendingthehearingwell before
the date of hearing

Sd

For SeniorEnvironmentalEngineer

True TypedCopy

b9
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Office of the MonitoringCommittee
ConstitutedbyHonble NationalGreenTribunal In OA No 606 Of 2018In the

matterof complianceof SolidWaste ManagementRules2016

Ofcia Address Tower No5 4 FloorForestComplexSector68
SASNagarTel No 01722298091

To

The DeputyCommissioner

Jalandhar

N0CMCSB20201049 Dated 01102020

Subject Minutes of the review meeting to review the

recommendations madedirections given by the Monitoring
Committee duringits earlier meetingwith District Level Ofcers of

District Jalandhar on 4122019 wrt complianceof Solid Waste

ManagementRules 2016 in OA No 606 of 2018 managementof
biomedical waste controlof pollutionIn Kala Singhiandrain and

Status of sewage treatment plants for the towns of District

Jalandhar held under the Chairmanshipof Justice Jasbir Singh
former Judge Punjab HaryanaHighCourt and now as Chairman

of the MonitoringCommittee on 2992020 at 1100 AM through
video conferencing

Pleasend enclosedherewithminutesof the review meetingto review the

recommendationsmadedirectionsgivenbythe MonitoringCommitteeduring

its earlier meetingwith District Level Ofcers of District Jalandhar on

4122019 wrt complianceof Solid Waste ManagementRules2016 In OA

No 606 of 2018managementof biomedicalwaste control of pollutionIn

KalaSinghiandrainandStatusof sewagetreatmentplantsfor the towns of

DistrictJalandharheldunderthe of JusticeJasbir Singhformer

JudgePunjabampHaryanaHighCourtand now as Chairmanof theMonitoring

Committeeon 2992020 at 1100 AM throughvideo conferencingFor your

kind Informationand necessaryaction
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It is requestedthat the minutesof the meetingmay kindlybe conveyedto all

the concerneddepartmentsandthesedepartmentsmaybedirectedtocomply

with the directionsgivenbythe Chairmanofthe MonitoringCommitteeduring

Its meetingheld on 29092020 and submit the action taken reportwithin 21

days

Sd
Dr Babu Ram

Technical Expert
MonitoringCommittee

Endst No CMCSB20201050 Dated 01102020

Copyof the aboveis forwardedto MemberSecretaryPunjabPollutionControl
Board Patialafor informationand necessaryaction please

Sd
Dr BabuRam

TechnicalExpert
MonitoringCommittee

Endst No CMCSB20201051 Dated 01102020

Copyof the above15forwardedto The CommissionerMunicipalCorporation
Jalandhar for informationand necessaryaction please

Sd
Dr Babu Ram

TechnicalExpert
MonitoringCommittee

Endst No CMCSB20201052 Dated 01102020

Copyof the aboveis fonvardedto Chief EnvironmentalEngineerJalandhar
PollutionControl BoardJalandharfor informationand necessaryaction

p ease

Sd
Dr Babu Ram

TechnicalExpert
MonitoringCommittee
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EndstN0 CMCSB20201053 Dated 01102020

Copyof theabove15forwarded to EnvironmentalEngineerPunjabPollution
ControlBoardRegionalOfce Jalandharfor informationand necessary
action please

Sd
Dr Babu Ram

Technical Expert
MonitoringCommittee
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Minutes of the review meetingwith to review the recommendations

madedirections given by the MonitoringCommittee during its

earlier meetingwith District Level Ofcers of District Jalandhar on

4122019 wrt complianceof Solid Waste ManagementRules

2016 in OA No 606 of 2018 managementof biomedical waster

control of pollutionin Singhiandrain and Status of sewage

treatment plants for the towns of District Jalandhar held under the

Chairmanshipof Justice Jasbir Singh former Judge Punjab

Haryana High Court and now as Chairman of the Monitoring

Committee on 2992020 at 1100 AM throughvideo conferencing

The followingWere presentduringthe meeting

a Membersof the MonitoringCommittee

Sr Name and Designationin the Deptt Name
No Designationin

the Committee

1 Justice Jasbir SinghFormerJudgePunjabamp Chairman
HaryanaHighCourt

2 Sh SC AgrawalIAS FormerChiefSecretary Member

Punjab
3 Sant BalbirSinghSeechewal Member

3 Dr Babu Ram FormerMember SecretaryPPCB Technical Expert

b The listof the ofcers presentin the meetingis as per Annexure1

The Chairmanof the MonitoringCommitteeapprisedtheofcers presentin

the meetingabout the orders of Honble NGT in various cases connected to

the matterwhichare brieymentioned as under

1 The Honble NationalGreenTribunalvide orderdated10012020 in OA
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No606 of 2018 In the matter of complianceof Solid Waste

ManagementRules2016 Jn Para N036has directedthatmost of the

statutorytimelines have expiredand directions of Honble Supreme

Courtand the Tribunal to complySolidWaste Managementrules2016

remain unexecuted and accordinglycompensationscale15 laiddown

for continued failure after 31032020 The complianceof the rules

requirestakingof several stepsmentionedIn Rule 22 S No1 to 10

Anysuch continuedfailurewill resultinto liabilityof every localBodyto

pay at the rate of Rs 10 lakhper monthper Local Body

for populationof above 10 lakh Rs 5 Lakhper month per Local Body

for populationbetween 5 lakhand 10 lakh and Rs 1 lakhper other

local Bodiesfrom 1042020 till complianceIf the LocalBodyIs unable

to bearnancial burdenthe liabilitywill of theStateGovtwith liberty

to take remedialaction againsterringLocal bodies Apart from

compensationadverseentries must be madeIn the ACRs of the CEO

of thesaidlocal Bodiesand othersenior functionariesin Departmentof

Urban etc who are for complianceof order

of this Tribunal The HonbleTribunal hasalso directedin para No 31

H thatthe dateof commencementof settingup of STPs is 3132020

failingwhichcompensationamountingto Rs 5 lakhmonthSTPbythe

concerned localbodiesStatesIn termsof orderdated 2882019 In OA

No 5932017and 6122019 In OA No 6732018wef 142020 shall

be Imposed

2 The Honble Tribunal In Its order dated 6122019 inOA No 673 of

2018 mentionedin orderdated 6122019 uploadedon 12122019 In

OA No 916 of 2018 had Issued direction that 100 treatment of

sewage may be ensured as directed bythe Tribunalvide order dated
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3 2028082019 In OA No 5932017by31032020 at leastto the extentof insitu remediationand before the said date commencement ofsettingup of STPs and thework of connectingall the drains and othersources of generationof sewage to the STPs must be ensured If thisIs not done the local bodies and the concerned ofStateUTswill be liable to pay compensationas directed vide orderdated22082019 in case of river Gangaie Rs 5 lakhper monthperdrainfordefautn insitu remediationandRs 5 lakhperSTP fordefaultin ofsettingup oftheSTP Thetimelineforcompletingall stepsof action plansIncludingcompletionof settingup STPs andthere till 31032021 In termsof orderdated08042019In the presentcase will remainas alreadydirectedIt was furtherInformedthatthe Honble TribunalvideIts orderdated

21052020 In OA No 593of 2017 at Para 8 471 II hasdirected

as under

i 100 treatmentof sewage maybe ensured as directedbythis

Tribunalvideorderdated28082019 In OA No 5932017by

31032020 at least to the extent of insitu remediationand

beforethe said datecommencementof settingupof STPs and

the work of connectingall the drains and other sources of

generationof sewage to the STPs mustbe ensured If this Is not

done the local bodiesand the concerned of the

StatesUTswill be liable to J pay compensationas already

directedvide order dated22082019 in the case of riverGanga

ie Rs 5 lakhsper month per drain for default in insitu

remediation and Rs 5 lakhs per STP for default in

commencementof settingup of the STP
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ii Timeline for all steps of action plansIncluding

completionof settingup STPs and their commissioningtill

31032021 In terms of order dated 08042019 in the present

case will remain as alreadydirected In default

will be liableto be paidat the scale laiddown In the orderof this

Tribunaldated22082019 In the case of river ie Rs 10

lakhs per monthper STP

Furtherin para 13 of order dated 21052020 In OA No 593 of 2017

hasdirectedthat as regardsnoncompiantSTPs furtheractionmay be

completedbythe State PCBsPCCsand It may be ensuredthatthereis

100 treatment of sewage and till STPs are set up at least insitu

remediationtakes place Howeveron account of Corona pandemic

whichhasaffected severalongoingactivitiesthe timelineof levyof

compensationintermsof orderdated28082019 In OA No 5932017

read with orderdated06122019 in OA No 6732018of 01042020

may be read as 01072020 and 01042021 may be read as

01072021 Further reportsmay be taken bythe CPCB from all the

State PCBsPCCsas per the systemevolvedbytheCPCB from time to

time

4 The HonbleTribunal vide Its order dated162020 In OA No 325 of

2015 In the matter of Lt Col SarvadamanSinghOberoi Vs Union of

India 8iOrshas directedIn para No6 that surpluswater

duringexcessiverains from any areas of catchmentneed2 The

Honble Tribunal In Its orderdated6122019 in OA No 673 of 2018

mentionedin orderdated6122019 uploadeden 12122019 In OA

No 916of 2018had issueddirectionthat 100 treatment of sewage

may be ensured as directed by the Tribunal vide order dated
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3 2228082019 In OA No 5932017by31032020 at least to the extentof Insitu remediationand before the said date commencementofsettingup of STPsand the work of connectingall the drainsandothersources of generationof sewage to the STPs must be ensured If thisIs not done the local bodies and the concerned ofStatesUTswill be liable to pay compensationas directed vide orderdated22082019 In case of riverGangaie Rs 5 lakhper month perdrain for defaultin Insitu remediationand Rs 5 lakh per STP fordefaultIn commencementof settingup of the STPThe timeline forcompletingall stepsof action plansincludingcompletionof settingupSTPs and therecommissioningtill 31032021 in terms of order dated08042019 in thepresentcase will remainas alreadydirectedIt was furtherinformedthat the HonbleTribunal vide its orderdated

21052020 In OA N0 593 of 2017 at Para8 47I ampII hasdirected

as under

i 100 treatmentof sewage may be ensured as directedbythis

Tribunalvide order dated28082019 In OA No 5932017by

31032020 at least to the extent of Insitu remediationand

beforethe saiddate commencementof settingupof STPs and

the work of connectingall the and other sources of

generationof sewage to the must be ensured If this is not

donethe local bodies and the concerned of the

StatesUTswill be liableto paycompensationas alreadydirected

vide orderdated 22082019 In the case of riverGangaIe Rs

5 lakhs per month perdrainfor defaultIn insitu remediation

and RS 5 lakhsper STP fordefault in commencementof setting

up of the STP
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4 23ii Timeline for all stepsof action plansIncludingcompletionof settingup STPs and their till31032021 in terms of order dated 08042019 Inthe presentcase will remain as alreadydirected In defaultcompensationwill be liableto be paidat the scale laiddown in the order of thisTribunal dated 22082019 in the case of riverGangaIe Rs 10lakhsper monthper STPFurtherin para 13 of order dated 21052020 In OA No 593 of 2017hasdirectedthat as regardsnoncompliantSTPs furtheraction may becompletedbytheState PCBsPCCsand it may beensured that thereIs100o treatment of sewageand till STPs are set up at least Insituremediationtakes placeHoweveron account of Corona pandemicwhich hasaffectedseveralangoingactivitiesthe timeline of levyofcompensationin termsof orderdated 28082019 in OA No 5932017read with orderdated06122019 in OA No 6732018of 01042020may be readas 01072020 and01042021 may be read as 01072021 Furtherreportsmay be takenbythe CPCB fromall the State PCBsPCCsas per the systemevolvedbythe CPCB fromtime to timeThe Honble Tribunal vide its order dated 162020 in OA No 325 of

2015 in the matter of Lt Col SrvadamanSinghOberoivs Union of

India ampOrs has directed in para No 6 thatharvestingsurpluswater

duringexcessive rains from any areas of catchmentneeds to be

optimizedby enhancingthe capacityof the existingpondswater

bodiescreation of water structures in the subwatersheds

to the extent possibleapartfrom settingup of additional water
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bodieswater structureswhereverviableutilizingavailable

funds includingunder MGNREGAand involvingthe at large

at everylevel Gram Panchayatscan certainlyplaya signicantrolein

the matter Once adequatecapacityenhancement of water bodies

takes placeexcess rainwater can be channelizedbysuingappropriate

water This action needs to be coordinatedby

theDistrictMagistratein coordinationwith theDepartmentof Irrigation

and FoodControl or other concernedDepartmentssuch as Department

of Rural

BodiesForestsRevenueetc The District Magistratemay as far as

possiblehold a meetingof all the stakeholdersfor the purpose as per

theDistrictEnvironmentPlanor WatershedPlanwithin one monthfrom

todayThe DistrictMagistratemayalsoensure thatas far as possible

at leastone pondwaterbodymust be restored in everyvillageapart

from creationof any new pondwaterbody

It wasfurther informed that in the earlier meetingof the Monitoring

CommitteeconstitutedbytheHonble NationalGreenTribunalheldon

4122019 the various activities of MunicipalCorporationJalandhar

of SolidWaste ManagementRules2016 were monitored

and accordinglynecessary directions were givento the Municipal

CorporationJalandharconcernedDepartmentsto completevarious

activities as mentioned in Rule 22 of the said Rules 2016 in a time

bound manner as most of the statutorytimelines to complywith the
provisionsof the said rules havealreadybeenexpired

Thereafterthe MonitoringCommittee reviewed the various activities as

unden
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A1 SolidWaste ManagementbyMunicipalCorporationJalandhar

The CommissionerMunicipalCorporationJalandharapprisedthe Monitoring

Committeeabout the achievementof various activities wrt complianceof

Solid Waste ManagementRules2016as under

1 Door to door collectionand source segregationof solid waste

95 doorto doorcollectionand 77 source segregationof solid waste has

been achievedThe Chairmanof the MonitoringCommitteetook a serious

view for notachieving100o progresswrt door to door collectionand source

segregationof solidwaste anddirectedas under

MunicipalCorporationJalandharshall achieve100o door to doorcollection

and source segregationof solidwaste by31122020 In orderto showthe

seriousnessto adhere to the said time scheduleMC Jalandhar shallsubmit

a bankguaranteeof Rs 7 Lakh as an assurance within10 daysin ofce of

PunjabPollutionControlBoardto complywiththe saiddirectionsIf the time

give the targetis not achieved bythe MunicipalCorporationJalandhar

PunjabPollutionControlBoardis free encashthesaid bankguaranteetreating

it as a compensationfor thedamagecaused to the environment

2 Provisions of vehicles for collection of segregated

solidwaste

MC Jalandhar has 100 new rehraswith compartmentsfor collection of

solid waste It has proposalto purchase100 erikshaws instead of

purchasing300 more rehras as these have low performanceas

comparedto erikshaws

The Chairmanof the MonitoringCommitteedirectedthat MC Jalandhar

shall purchase100 erikshaws by30112020
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Constructionof adequatenumberof compostpitsto processwet waste

by3062020

179 compostpitshave been providedagainstthe requirementof 637

compostpitsto managewhole of the wet waste

The Chairman of the monitoringCommitteetook a serious view for

providingvery less number of compostpitsand directedthat MC

Jalandharshall construct the remaining458 compostpit within 03

months In orderto showtheseriousness to adhereto the said time

scheduleMC Jalandharshallsubmita bankguaranteeof Rs 3 lakh as

an assurance within10daysin officeof PunjabPollutionControl Board

to complywith the saiddirections If bythe time giventhe targetis

not achievedbytheMunicipalCorporationJalandharPunjabPollution

ControlBoardis free to encash the said bank guaranteetreatingit as

a compensationfor the damagecausedto the environment

Collectionof plasticwaste fromGVPs or parksor alongroad or canals

anddeliveredto authorizedrecyclers

Plastic waste from GVPs or parksor alongroad or canals is being

collectedand sent to the authorizedrecyclers

The monitoringcommittee noted the complianceand directed the

plasticwaste from parksor alongwith or canals or GVPs shall be

removedby31102020 and the same shall be deliveredto authorized

recyclers

Removal of GVPs and conversion of vacant placesinto parks

playgroundsittingplacesgreenareas etc
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It was informedthat all the 70 GVPs have beenremovedandthese are

beingconvertedinto usefulusages The monitoringcommittee noted

the complianceand directedas under

All the 70 recovered placesafter the removal of GVPs shallbe

converted into parksplaygroundsittingplacesgreen areas

gardensor anyotheruseful usagesbytheMunicipalCorporation

Jalandharwithin 3 monthsetc

ii PPCBshallverifythecomplianceaboutremovalofallthe70 GVPs

within 10 daysand submit the reportto the monitoring

committee

Bulk Waste Generators identification and complianceof Solid Waste

Rules2016

Out of 124 bulk waste generatorsBWGs 54 BWGs have made

complianceof Solid Waste Rules2016 Presently70

12454 Bulk WasteGeneratorsare not in operationdue to restriction

in activitiesin COVID19situations

The Chairmanof the committeenotedthe complianceand

directedas under

i All the 54 Bulk Waste Generatorsshall make agreementwith

MunicipalCorporationJalandharwithin 1 month to delivertheir

dry waste to the Corporationwith suitable user chargesto

disposeof drysolid waste at SolidWaste

site in scientic manner

ii MunicipalCorporationJalandharshallensure thatallthe70 Bulk

Waste Generatorspresentlywhich are not in operationshall
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constructwet waste processingfacilitiesin their premiseswithin

1 month fromtheirdate of operation

Purchaseof 2 more mechanical sweepingmachines to increase the

frequencyof sweepingin residentialand commercialareas

It hasbeen claimed that2 mechanicalsweepingmachineshave been

purchasedand theseare in operationto sweep the main roads of the

city

The monitoringcommittee noted the complianceand directed that

these 2 mechanical machinesmay also be deployedin

residentialandcommercialareas to facilitatesweepingat least twice in

a daytimeand once in nighttime

Construction of Material RecoveryFacilitiesMRFs at the wet waste

compostpitssite

It was informedthat 3 MRFs have been constructed againstthe

requirementof 18 MRFs

The Chairmanof the monitoringcommitteetook a serious view for

providingvery lessnumber of Material RecoveryFacilitiesagainstthe

requirementof 18 MRFs and directed that MunicipalCorporation

Jalandharshall constructthe remaining15 MaterialRecoveryFacilities

by31122020 In order to show the seriousnessto adhere to the said

time scheduleMC Jalandharshall submit a bank guaranteeof Rs 5

lakhsas an insurance within 10 daysin ofce of PunjabPollution

Control Board to complywith the said directionsIf bythe time given

the targetis not achieved bythe MunicipalCorporationJalandhar

PunjabPollutionControl Board is free to encash the said bank
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guaranteetreatingit as a compensationfor the damagecaused to the

9 Treatment of legacywasteconstructionof boundarywallsand green

belt and providingpiezometerat appropriatelocation around the site

andtreatmentof leachat

It was reportedas under

Thedetailedprojectreporthasbeensent to the for

approvalto call etender

o The workof legacywaste treatmentshallbe started soon after

the allotmentof work

o For constructionof boundarywall tenderhasbeencalled

Afterdetaileddiscussionit was directedas under

i MunicipalCorporationJalandhar shall oat tenders for

treatmentof legacywaste by15102020

ii The work of constructionof boundarywalland green beltshall

be startedwithin 2 months

iii PPCB shall collect the groundwater samplesfrom the

piezometersinstalled byMunicipalCorporationat solid waste

dumpingsiteswithin 15days

iv The processfor installationof treatmentsystemsfor leachatfro

legacywaste dumpsites shall be initiatedwithin 1 month

10 Issuance of challansfor use of plasticcarry bagsand burningand

litteringof solidwaste
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A2 30It was informedthatthe challanshave been issued to the violatorsforusingplasticcarry bagsand a ne of Rs83000 hasbeen imposedMoreoverthe Corporationhas initiatedIECactivitiesfor the awarenessunder Swachh Bharat Mission startingfrom 15thSeptember2020 to15thOctober2020After detaileddiscussionit was directedas underi Municipal Jalandharshallcontinueto makesurpriseinspectionsraidson the for usesellingofplasticcarry bagsor singleuse plasticitemsand ne of suitableamount may be imposedon the violatorsii MunicipalCorporationJalandharshall deliverthecollected plasticwaste either conscated duringraids GVPs duringsourcesegregationor fromMRFs to theauthorizedrecyclersRemovalof SolidWaste from allthe temporarycollectioncenterswithin24 hoursIt was informedthatthe solid waste collectedat temporarycollectioncenters is lifteddailyand no solidwaste is allowedto collect at anypointmore than24 hoursThe monitoringcommitteenoted the complianceSolid waste managementbyMunicipalCouncils other than Municipal

CorporationJalandhar

has directedthat 100 treatmentof sewage shall be ensured byat

leastprovidingInsitu bio remediationin thedrainscarryinguntreated

sewageand not connected to STPs till the completionof STPs
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D3 31ThereforeMunicipalCorporationJalandhar and other MunicipalCouncils of District Jalandhar shall install Insitu bio remediationtechnologyin the drainscarryinguntreatedsewage and not connectedto STPs without any further delay failingwhich environmentalcompensationof suitableamount shall be imposedDevelopmentof BiodiversityParks

The Chairmanof the committeealso reiteratedthat in the

severalmeetingsMunicipalCorporationJalandharithasbeendirected

to identifysuitablesitesin thecatchmentarea of KalaSinghiandrain or

East Beinto provide parks

ThereforeMunicipalCorporationJalandharshall take immediatesteps

to identifylandat suitablelocationandstart theprocess of developing

parkswithin 2 months

D4 Treatmentof 3 MLD sewageof Rawal and its coloniesand statusof In

situ remediationsystemprovidedin Bholanadrain carryinguntreated

sewage of the colonies

It was submittedthat 3 MLD untreatedsewage of Rawal and its

colonies is in BholanaDrain furtherleadingto holybein

There is proposalto installSTP and the land isavailablebut the sharing

of fundsfor construction of STP couldnot be paidbyJDA and other

concerned departmentsThe committee has issued

necessarydirectionsto JDA to release its share As shortterm

measures PPCB has set up insitu remediationtechnologyin Bholana

drain carryinguntreatedsewage of Rawal and its colonies to treat the

wastewater

After discussionon the issue it was directedas under
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o PPCB shallsubmitlateststatus aboutsharingof fundsbyJDA

and other concerned and statusof constructionof

STP to treat the waste water of Rawal and its colonies to the

monitoringcommitteewithin 10days

a The performanceof insitu remediationtechnologyset up in

Bholanadrain may besubmittedwithin 10days

Sd Sd Sd
Dr BabuRam SantBalbirSinghSeechewal SC Agrawal

Sd
JusticeJasbirSingh

FormerJudgePunjabandHaryanaHigh
Court now as Chairmanof Monitoring

Committee

Note The Members of the MonitoringCommittee have given their
concurrence on the minutesof the meeting

True TypedCopy
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Annexure R82

MunicipalCorporationJalandhar

Notice No SPL02

From

Joint Commissioner A
MunicipalCorporationJalandhar

To

HoriziniBuilding
Solution
HoshiarpurRoad
Near NayalShama Chownk

Letter No SPL02 Dated 18072019

Sub RegardingBulk Waste Generator

On the subjectcited above accordingto MSW Rules 2016 National Green Tribunal

Rules the organisationscovered big businessunderthe MunicipalCorporationJalandhar such

as Residents Welfare Association Mutistoreyedbald Colony Gated Colony Flats Hotel

Dhaba RestaurantHospitalEducation Institutionsetc in which bulkwaste comes out will do the

settlementof the waste on their own level and segregatethe waste into wet and dry Failure to

abide bythese rules will result in negligenceand legalaction will be taken againstthem 7 days

are providedto do the needful

Health Officer
For Joint Commissioner A

MunicipalCorporationJalandhar

UM
Vs
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halrmanshlpofh id 29102019 at 1200 noon under the CMmumsof the to

Govt oi Punlib DeP3 f 5deSh MlViE i regarding
cwp No 20615 of zuzs medbvVishalMahaianTechno ogy an nv ro I

y
IOthers

V

The followingwere present

1 Sh Lailtra
Commissioner

Jalandhar

2 Sh HarbirSingh
SEE PPCB

3 Dr PuranSingh
ProjectDirectorPMIDC

1

4 Er Arun Kakkar
EnvironmentalEngineer
PPCBJalandhar

5 I Er SandeepKumar
AEEPPCBJalandhar

6 Dr NareshKumar
AssistantDirectorPMIDC

The CorporationJalandhar raised the issue of
of facts and the law bythe Counselof PunjabPollution Control Board

PPCB before the Honble HighCourton the last date ofhearingie 23092019which
resultedin a restrainmentorder the MunicipalCorporationJalandhar He stated
thatthe Counselof PPCBundermisinformationstated beforetheCourt thatNo Objection
CertificateNOChasnot beenobtainedbythe MunicipalCorporationJalandharwhereasin
factno suchNOC is requiredas per Rule15 y of SolidWaste ManagementRules2016
whichis hereas under

Thelocal authoritiesshall make
an applicationin Form No Ior grantof

authorizationfor settingup waste processingtreatment
or disposalfacilityIf the

volume of waste is exceedingvels metrictons per day
Including fromthestatepollution

V

2 Municipal Jalandharstatedthatthe processingfacilityin Nangal
Shamaisproposedto cater to WardNo 8 9 of MunicipalCorporationJalandharAs per
GISsurvey around4600 are presentwithinthewardsno

8 849 As per CPHEEOguidelines
averagewaste generationper householdis estimatedto be

06 kgperday Asper thisestimationa totalof 4600
x 06 2760MT of wet waste is likelyto

be receivedat this facilityper dayThereforesince the
total processingcapacityof

thisunit is clearlybelow50 MT no NOCor authorizationwill be
requiredundertheSolidWaste

Rulesas statedabove FurthertheSecretaryGovt of india

Page1of2
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Ministryof EnvironmentForest and Climate ChangeNew DelhivideDO No 221920171A
iii dated 3 July 2017 copyenclosedhas clarifiedthatmunicipalsolidwaste management
involves various steps likedoor to door collectionsegregationcompostingrefusederived
fuel RDF makingwaste to energy generationthroughwaste to energyplantsand disposal
in scientificlandfills it has further been clarified in the said Do letter that none of these
activities exceptlandfill site requireany sort of environmentalclearance

3 it was decidedthat PunjabPollutionControl Boardwill correct its stand
as per the legalpositionparticularlyRule 15 of Solid Waste ManagementRulesand furnish
a fresh replybeforethe iionbie Court statingthat thereis no requirementof any NOC for
processingfacilitybelow capacityof 50 MT per Solid Waste ManagementRules
2016 or any otlaeriaw li I

The ended with a vote of thanksto the Chair
Fill
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Ministryin itsmeetingheldon 14062017 TheExpertGrouphassubmitteditslI lIlIi g l3lJlIl ll 110ill wmmmAJAY NARAYANJHA ms mm as Wmm qmIDONo 22192017IAill 3luiy2017iDear Sir llw IPleaserefer to the DD letterNo dated14022017 to revisitthe process of priorenvironmentalclearancefor SolidWasteManagementTreatmentandProcessingFacilities2 The matterihasbeenexaminedbytheExpertGroupconstitutedin the
recommendations The recommendationsof the ExpertGrouphave been
examinedin theMinistry

3 The impactAssessmentNotification2005in the Schedule
at item CommonMunicipalSolidWaste ManagementFacility
CMSWMFas CategoryB projectfor whichState EnvironmentImpact
AssessmentAuthoritySEIAAis empoweredto appraisetheprojectfor grant
of priorenvironmentalclearance I

I
4 The municipalsolidwaste managementinvolvesvariousstepslikedoor
to door collectionsegregationcompostingrefusederivedfuel RDF making
waste to energygenerationthroughwaste toenergyplantsand disposalin
scientific landfills The aboveactivitiesexceptlandfill site if proposedas

standaloneactivitiesare not coveredunderitem 71 of EIA Notication2006
hencedo not requirepriorenvironmentalclearancein case the activitiesof
compostingRDF makingandwaste to energyplantupto capacityof 15 MW
are proposedat an existinglandfillsitetheydo not attract the provisionsof
the EIANotification2006

5 if the activitiesof incinerationRDF makingandwaste to energyplant
are proposedalongwith the new site of solid waste disposallandfillIt is

to obtain an integratedpriorenvironmentalclearancefor these

projects 1

contd2
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6 it hasvbeen seen that locatinga landfill
disposalsiteis a contentious issue and there is

I

from the ha itatlon but near forestriverspondswetlandsand low lying
areas

lsite or municipalsollclwastela tendencyto locate them faretc which are
ecologicallysensitive sites and requireproper environmental

management Since the forestsriverspondswetland andlow lyingareas are

critical from environmental pointof view it may not be appropriateto exempt
this activityof municipalsolid waste disposalsite or landfill site from the lrequirement

of priorenvironmentalclearance l

l

7 i believe thiswill expeditethe of the objectivesofthe
Swachh Bharativiission

Withregards
I

Yours sincerely

WANJha

Shri Durga Mishra

of UrbanDevelopment
Bhawan

New Delhi110011
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Witt WciTi

Fi7ilFi era WiWFWT3trliirilirvrvtlt
Secretary

Governmentoi indie
Ministryoi EnvironmentForestandClimateChangeGTGTU7tRi1Vi ilAJAY NARAYAN JHA iAS

DONo 3 Julv2017

Dear Slna l uislrwm

Please refer to the DD letter No O150142ZO17CPHEEOdated
14022017 requestingto revisit the processof priorenvironmentalclearance
for SolidWaste ManagementTreatment and ProcessingFacilities

2 The matter hasbeen examinedby the ExpertGroupconstitutedin the
Ministryin its meetingheldon 14062017 TheExpertGrouphassubmittedits
recommendations The recommendationsof the ExpertGroup have been
examinedin the Ministry

3 The Environment impactAssessment Notification 2006 in the Schedule
at item 7i mentions Common MunicipalSolid Waste ManagementFacility
CMSWMF as CategoryB projectfor whichState Environment impact
Assessment AuthoritySEIAAis empoweredto appraisethe projectfor grant
of priorenvironmentalclearance I

4 The municipalsolid waste managementinvolvesvarious steps like door
to door collectionsegregationcompostingrefusederived fuel RDF making
waste to energy generationthroughwaste to energy plantsand disposalin
scientific landfills The site f proposedas

standaloneactivitiesarenot covered n 20O6
henceoo not requireprior C In case the activities of
composting Roimalltingand waste to energypiantliupto capacityof 15 MW
are proposedat an existinglandfill site theydo not attract the provisionsof
the EIA Notification2006

5 if the activities of incinerationRDF makingand waste to energy plant
are proposedalongwith the new site of solid waste disposallandfill it is
advisable to obtain an integratedpriorenvironmental clearance for these
projects

contd2
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2

6 it has been seen that locatinga landfill site or municipalsolid waste
disposalsite is a contentiousissue and there is a tendencyto locate them far
from the habitation but near forest riverspondswetlandsand low lyingareas

etc which are ecologicallysensitive sites and requireproper environmental
managementSince the forests riverspondswetlandand low yingareas are

criticalfrom environmentalpointof view it may not be appropriateto exempt
this activityof municipalsolid waste disposalsite or landfill site from the
requirementof priorenvironmentalclearance

7 i believe this will expeditethe achievementof the objectivesof the
SwachhBharatMission

With regards
Yours sincerely

vAN
Jha

ShriDurgaShankarMishra

Secretary
MinistryofUrban Development
Nirman Bhawan
New Delhi110011 67
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F

5

Revised Order
Corrected on 31082018

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH 6NEW

DELHI

OA No 6062018

In the matter of

Compliance of Municipal SolidWaste ManagementRules 2016

ORDER
1 Municipal SolidWaste MSW remains oneof the most serious

challengesfor environmentprotection Deciencies in proper

management of solid waste have resulted in outbreak of

serious diseases in the past and havesuch potential in future

Theissue has been highlighted and at
all

concerned levels and has also been subjectmatter of decisions

of Courts

2 This Tribunalalsoconsideredthe matter pursuant to order of

the Honble Supreme Court transferringthe pending Writ

Petition to this Tribunal

3 The revised Rules3 have been framed in the year 2016 but

implementationremains a problem Under the Rules 2016 a

report is compiled every year In the recent annual report4

prepared in April 2018 serious deciencies have been found

Dr BL Wadhera vs Union oflndia 19962 SCCS94 Almitra H Patel and Ors vs Union ofindia ampOrs
1998 2 SCC416 Almitra H Patel and Anr vs Union oflndia 2004 13 SCC538 MunicipalCorporation
Vs BVG indiaLtd 2018 5 SCC462
ZOrderdated22122016 in OA No 199of2014 in thematter ofMrs AlmitraH Patel andAnr vs Union
ofindia Ors
3SolidWaste ManagementRules2016replacingearlier Rules
ConsolidatedAnnual Reportfor the year 20162017preparedbyCPCB

bzEyMzg3LnBkZg
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in the reports of most of the States inspite of the Rules being 69
in operationfor the last two years

4 In the order of this Tribunal dated 221220165 directions

were issued for implementationof the Rules 2016 Direction

was issued for the action plan to be prepared in terms of the

Rules 2016 within four weeks Action under Rule 6b and 15

of the Rules 2016 was directed to be taken by January 2017

which was to be compliedby 01072017 It was directed that

failure would result in action under Section 15 of the

Environment Protection Act 1986 ie prosecution of the

concerned authority Directions were also issued for creating

buffer zone around the plants and landll sites Further

directions were to complywith the various other provisionsof

the Rules 2016

5 The State Level Advisory Bodies envisagedby the Rules were

to function as Monitoring Committees Direction No 27 in the

Tribunals order dated 221220l65 The Ministry of

Environment Forest and Climate Change has the

responsibilityto monitor the implementation7The Ministry of

Housing and Urban Affairs earlier known as the Ministry of

Urban Developmenthereinafter referred to as MoHUA is to

coordinate with States and Union Territories3 There are duties

of other Ministries and authorities9 The matter of overseeing

5Supranote 2 OA No 199of2014 Mrs AlmitraH PatelandAnr vs Unionoflndia 8 Ors5
supra note 2

7Rule5 SolidWaste ManagementRules2016
Rule 6 Solid Waste ManagementRules 2016
9Rule7 to 16 Solid Waste ManagementRules 2016
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compliance of various directions remains pending This at
Tribunal is faced with frequent grievances against non

compliance of the statutory rules with the photographic

evidence of heapsof garbagelying on the streets showingutter

failure on the part of the municipal bodies in performingtheir

duties While coercive measures like prosecution and fixing

accountabilityof the authorities for their failure is a different

issue the Tribunal considered it proper to have interaction

with the stakeholders to evolve a mechanism for execution of

orders already passed by the Tribunal particularly the order

dated 22 12201610

6 On 23072018 1 meeting was organized CPCB

wherein the experts gave their presentationsof successful

models adoptedfor MSW at some places It was

then decided that after the said models are circulated to the

States and Union Territories an interaction be held with them

throughvideo conference

7 Followingissues were circulated to the States and UTs to

facilitate interaction

i Whether Statewise Action Plan with timelines and

budgetarysupport provision for management of MSW
has been prepared

ii Whether each citytownurban local body is covered
under the said Plan and individual Action Plan has
timelines with budgetaryprovisions

1 supra note 2
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iii What time has been fixed to completelycomplywith the
provisionsof the Rules 2016

iv What are the main constraints of noncompliance of

Rules 2016

8 Meetings were held with all the States and Union Territories

on 02082018 07082018 08082018 13082018 and

20082018 on the aforesaid matter At the conclusion of the

interaction with the States and Union Territories it was

decided and declared that certain bindingdirections need to

be issued by the Tribunal by forming Apex Level Regional

Level and State Level Committees to oversee the steps taken

for implementation of the Rules 2016 and the directions

issued by the Tribunal and givea report to this at the

end of the quarter The Committees may have interaction

individuallywith the Statutory Authorities and the Urban

Local Bodies Accordinglywe arerecording this order The

Registry may register these proceedingsas a fresh Original

Application

9 Interaction showed that with few exceptions the States and

Union Territories are no where near complianceof the Rules

2016 inspite of the issued by this Tribunal Even

action plans have yet not been preparedin all the States more

than two years after the Rules 2016 have been in operation

and in spite of binding directions in the Judgment of this

Tribunal vide order dated 22122016

supra note 2
ASHUTOSH SAREEN
2019.11.04 17:13
TRUE SCANNED COPY OF
ORIGINAL
PHHC CHANDIGARH

62 180



10

11

12 Accordingly the Chairman CPCB present during theinteraction suggested that such action plans may now besubmitted latest by 31102018 after looking into thesuccessful models which may be improvisedas per the localneeds Action plans be executed in the outer deadline of31122019 The same should be overseen by the PrincipalSecretaries of Urban and Rural DevelopmentThere should be periodic monitoring at least once in threemonthsThe MOHUA expressedthe view that some of the handicapsput forward by some of the States and the UnionTerritoriesare nonexistent The States and Union do notappear to have considered the guidelines12advisories13protocols etc circulated to them by the said Ministry Thesame are on the website of the MinistryIt is observed that even as per some of proposedplans only 50

to 75 of the waste producedwill be managedby the waste

toenergy plants or wastetocompost plants or through

integratedwaste management plants The rest 2550 of the

current waste will continue to be dumped in the existing

dumping grounds or in the new dumping sites Most of the

States have not taken into account the incremental growth in

the waste generationin future in the cities which are growing
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exponentially This will only add to the waste dumpswhich 18
have already assumed alarmingproportions Moreover most

of the states have no plans to deal with the legacywaste which

have alreadybecome virtual mountains in some of the cities

causing environmental disasters Only plans which some of

the States have made is to cap the legacywaste except for the

State of Goa which has an integratedwaste processing and

management facility which may be contrary to the Solid

Waste ManagementRules 2016 None of the states have even

considered biomining as specifiedin clause J of Schedule I

as one of the options What is requiredto be done is to see if

some of the successful models like Indore Ambikapur Goa

and Udupi can be replicated in their States if necessary with

few and adoption to suit their conditions

Capping of waste directly without adheringto clause J of

Schedule I to the Solid Waste ManagementRules 2016 is a

matter of grave concern havingregardto the serious pollution

potentialof legacywaste in the form of leachate and emissions

of harmful gases if not treated scientically All the States and

Union Territories across the board ought to deal with the

legacyWaste in accordance with the procedure laid down in

clause J of Schedule I to the Solid Waste ManagementRules

2016 For the said clause is reproducedbelow

J Closure and Rehabilitation of Old Dumps
Solid waste dumps which have reached their full
capacity or those which will not receive additional

waste aftersettingup of new and properlydesigned
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13 landfills should be closed and rehabilitated byexaminingthefollowingoptionsi Reduction of waste by bio mining and wasteprocessingfollowed byplacementof residues in newlandfillsor cappingas in ii belowii Cappingwith solid waste cover or solid waste coverenhanced with geomembraneto enable collection andaring utilisation ofgreenhousegasesiii Cappingas in ii above with additional measures inalluvial and other coarse grained soils such as cutoff walls and extraction wells for pumping andtreatingcontaminated groundwateriv Any other method suitable for reducingenvironmentalimpactto acceptablelevelIt has also been observed that most of the States have no

plans to deal with solid wastes in rural areas and hilly terrains

effectivelyWe know that many rural centres are rapidly

turning into urban conglomeratesand if their solid wastes are

not managedurgently we would be inviting several diseases

with disastrous consequences In these areas the most

convenient method adopted is to burn or dump the waste

haphazardlyand throw them on the hill slopes What is

required to be done is to come out with integratedplans on

scientic lines to manage the solid waste which may vary from

place to place For this purpose it is necessary that a detailed

study and consultation with the experts is initiated in right

earnest without further delay It is absolutelymandatorythat

every state follows Solid Waste ManagementRules 2016 in

letter and spirit 1
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14 Tabular chart furnished by the MOHUA suggestingsolution to the

problemspresentedduring the interactions is as follows

SNo Problems faced Solution suggestedby the MoHUA
by the
States Union
Territories

1 Handling mixed Segregate waste at source and
waste recover recycle to the extent feasible

at different stages Preferred options
0 50 wet waste compost

biomethanization
0 30 Dry waste Recycling
o 15 Drywaste Combustible
o 5 Inert waste Landll

2 Land Acquisition Decentralized processing should be
encouraged coupled with source

segregation
3 Financial 0 Collect user fee

Constraints 0 Levypenaltyfor polluters
Bulk Waste Generators rules be
complied

4 Lack of capacity a Hire services of experts
oTake help of MoHUA CPCB

5 NonRecyclable oMaximum of non recyclable dry
DryWaste waste should be used in Cement
Processing Plants

Low value plastic should be used in
road construction

15 Though we nd that the Rules 2016 provide for review and

monitoringmechanism as well as time lines and accountability

of the differentauthorities the same has not been Worked

satisfactorilyin most of the places The Tribunal directed

complianceof the Rules 2016 but on ground level the problem

continues Without in any manner disturbing the statutory

mechanism it is necessary to lay down a Tribunal monitored

mechanism in exercise of its authority to execute the orders of

the Tribunal
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O 16 The MoHUA has suggestedneed for Performance Audit as

follows

Performance Audit
Central Public Health and Environmental
organizationCPHEEO technical wingof MOHUA can extend
technical support in performanceaudit CPHEEO can also be a

member of the core technical committee constituted by NGT for
supervisingsuch performanceaudits
Initiallyperformanceaudit to be conducted for 500 ULBs with

populationof 1 lakh and above
Fees expenses to be raised by ULBs throughvarious means

includinglevyinga surchargecess over property taxEngineering

The suggestedare as follows

Key
Parameters
Indicators Description of Parameters Indicatorsfor physical evaluation

Door to Door Door to door collection of segregatedsolid waste from all households includingslums and informal settlementscommercial institutional and other
nonCollection

residential premises
1

Transportationin covered vehicles to
processingor disposal facilities

Source Segregationof waste by households intoBiodegradable nonbiodegradable
Segregation domestic hazardous

Litter Bins 85
Waste Storage
Bins 0 Installationof Twinbin segregatedlitter bins in commercial 8 publicareas at every 50100 metersInstallation of Waste storage bins instrategic locations across the city as

per requirementUnless Binless
0 Elimination of Garbage Vulnerable

Points

Transfer Installation of Transfer Stations insteadof secondarystorage bins in cities with
Stations populationabove 5 lakhs

0 Compartmentalizationof vehicles for
the collection of different fractions of

S t wasteUse
of GPS in collection and

transportation vehicles to be made
mandatory at least in cities with
populationabove 5 lakh along with 7
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the publicationof route map
All public and commercial areas to

6 Public have twice daily sweeping includingSweeping night sweeping and residential
areas

to have daily sweeping
Waste 0 Separate space for segregation
Processing storage decentralised processing of
0 Wet Waste solid waste to be demarcated

7 0 Dry Waste 0 Establishing systems for
o MRF home decentralised and centralised

Facility composting
0 Settingup of MRF Facilities
0 Setting up common or regional

sanitary landlls by all local bodies for
8 Scientific the disposal of permittedwaste underLandll the rules

Systems for the treatment of legacy
waste to be established

Ensure separate storage collection and
9 CampDWaste transportation of construction and

demolition wastes
of ban onplastics below

10 Plastic Waste lt50 microns thickness and single use

plastics
Bulk Waste Bulk waste generators to set up

11 Generators decentralized waste processing facilities
BWGs as per SWM Rules 2016

Mandatory arrangements have to be
12 RDF made by cement plants to collect useRDF from the RDF plants located within

200 kms
Preventing Installationof suitable mechanisms such
solid waste as screen mesh grill nets etc in water

13 from entering bodies such as nallahs drains to arrest
into water solid waste from entering into water
bodies bodies

Waste Generators paying user fee for
14 User Fees solid waste management as specied in

the byelaws of the local bodies
Prescribe criteria for levyingof spot ne
for persons who litters or fails to comply

15 Penalty with the provisions of these rules andprovision delegate
powers to officers or local bodies

to levy spot nes as per the byelaws
framed
Frame byelaws incor oratin the

16 of provisions of MSW and
ye Laws ensuring timelyimplementation

Citizen
17 Grievance Resolution of complaints on Swachhata

Redressal App within SLA 73
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17

18 Monitoringmechanism StatesULBs to update month wise18 targets action plans on the online MISWe accordingly propose to direct constitution of an ApexMonitoring Committee Regional Monitoring Committees andState Level Committees to oversee the steps to be taken to giveeffect to the directions of this Tribunal so that if necessaryfurther action can be taken in the matterThe role of the Apex Monitoring Committee will be to interact

with the concerned Ministries and the Regional Monitoring

Committees The Apex Monitoring Committee may formulate

guidelines directions which may be useful to the Regional

MonitoringCommittees and the States Union The

Apex MonitoringCommittee may meet preferablyevery month

to take stock of the situation Outstation membersinvitees

may participateby video conferencingunless their presence is

considered necessary The Apex MonitoringCommittee may

have meetingwith all the Regional MonitoringCommittees at

least once in a month for two days to take stock of the progress

and fix new targets The may be givento the Tribunal by

email once in a quarter The Apex Monitoring Committee may

have its website for dissemination of such information as
may

be necessary and also to enable public participation The

Committee may function for a periodof one year subjectto any

further order

The constitution of the Apex Monitoring Committee will be as

follows

11

if
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1 Honble Mr Justice DK Jain Chairman
Former Judge Supreme Court of
India Former President NCDRC
Former Chairman Law
Commission of India

2 Chairman Central Pollution Member
Control Board

3 Jt Secretary of Ministry of Member
Environment Forest 85CC

4 Jt Secretary 85 Mission Director Member Secretary
Swachh Bharat Mission
Ministry of Housing 85 Urban
Affairs Govt of India

The Apex Monitoring Committee will have the following

SpecialInvitees

1 Principal Secretary Urban DevelopmentGovtof Goa

2 Ms Ritu Sain IAS
Addl Resident Commissioner Govt of Chattisgarh
Chattisgarh

3 Dr Asad Wari Team Leader SBM Indore Municipal
Corporation Indore MP

4 Shri C Srinivasan
Vellore TN ProjectDirectorSLRM

The MoHUA will provide all logistic and secretarial

support along with functional Secretariat to the Apex

Monitoring Committee The Committee may operate from

Delhi The Apex Monitoring Committee can also use the

conference facilities available with the National Green Tribunal

Principal Bench The Chairman and the special invitees who

are either retired or private professionals of the Committee

may be providedremuneration in consultation with them

19 The Regional Monitoring Committees shall ensure effective

implementationof the Rules 2016 The Regional Monitoring

12
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Committees shall also ensure that mixing of biomedical waste

with municipal solid waste does not take placeand bio medical

waste and processedin accordance with The BioMedical Waste

ManagementRules 2016 The RegionalMonitoringCommittees

may meet preferablyonce in every week or longer intervals as

per requirements Out station members may participate by

video conferencingunless physical presence is required They

may interact with Apex Monitoring Committee at suitable

intervals The Regional Monitoring Committees may also have

inter se interactionas and when necessary The Regional

Monitoring Committees may have interactions with the

concerned States at regular intervalsThe RegionalMonitoring

may also consider having their website for the

same purpose with the same objectiveas the Apex Monitoring

Committee The Regional Monitoring Committees if feel

appropriatecan solicit the service of the Special Invitees of the

Apex Monitoring Committee and others whom they think can

contribute to the cause of monitoringof the Rules 2016 The

Regional Monitoring Committees may specially consider

compliance of the mandate of the Rules 2016 at or around

railway platform railway tracks bus stands or other places

frequented by public The Ministry of Railway may appoint

Nodal Ofcers at Central Zonal or other levels having specic

responsibility of compliance of the Rules 2016 The Regional

MonitoringCommittees may interact with such ofcers at

appropriate intervals The report may be given to the Apex

MonitoringCommittee twice in a quarter Initially a report

13
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mayalso be sent to the Tribunal by the Regional Monitoring

Committees after three months of their working The Regional

Monitoring Committees will be paid remuneration and such

logistic support as required by Department of Urban

Development Government of Punjab Madhya Pradesh

Maharashtra Tamil Nadu and West Bengal for Northern Zone

Central Zone Western Zone South Zone and Eastern Zone

respectively The States will be entitled to recover proportionate

expenses from the member States and Union Territories in the

respective zones All the States are advised to maintain the

parity with regard to the remuneration of Chairpersonof the

RegionalMonitoringCommittees The Committees may function

for a periodof one year subjectto any further order

The constitution of the RegionalMonitoringCommittees will be

as follows

North Zone ChandigarhDelhi

1 Mrs Sandhu IAS Chairperson
Former Secretary Gol 8r Former Member
CAT

2 Principal Secretaryof Urban DevelopmentMember
Government of Punjab Punjab Secretary

3 Principal Secretaries of Urban Members
Developmentof Government of Jammu 8
Kashmir Himachal Pradesh Haryana
Uttarakhand NCT Delhi Uttar Pradesh
Union Territory Chandigarh

4 Member Secretaries of State PCBsPCCs Members
of Jammu Kashmir Himachal Pradesh
Haryana Punjab Uttarakhand NCT
Delhi Uttar Pradesh Union Territory
Chandigarh

5 Representativeof Central Pollution Control Member
Board CPCB

14
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Eastern ZoneKolkata
Honble Mr Justice Jayanta Kumar
Biswas
Former Judge Calcutta High Court Chairman
Principal Secretary Urban
Development Government of West
Bengal Kolkata West Bengal MemberSecretary

Principal Secretaries of Urban
Development of State of Bihar
J harkhand Odisha Arunachal
Pradesh Assam Tripura Manipur
Meghalaya Mizoram Nagaland
Sikkim Members

Member Secretaries of PCBsPCCs of
Bihar Jharkhand Odisha Arunachal
Pradesh Assam Tripura Manipur
Meghalaya Mizoram Nagaland
Sikkim Members

Representativeof CPCB Member

Western Zone MumbaiPune
Honble Mr Justice J P Devadhar
Former Judge BombayHigh Court Chairman
Principal Secretary Urban
Development Government of
Maharashtra MemberSecretary

Principal Secretaries of Urban
Developmentof Govt of Gujarat Goa
Daman 8 Diu Dadra and Nagar
Haveli Members

Member Secretaries of State
PCBsPCCs of Maharashtra Gujarat
Goa Daman Diu Dadra and Nagar
Haveli Members

Representative of Central Pollution
Control Board Member

15
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Central Zone Bhopal
1 Honble Mr Justice KKTrivedi Chairman

Former Judge Madhya Pradesh High
Court

2 Principal Secretaries of Urban Member
Development Government of Madhya Secretary
Pradesh Bhopal Madhya Pradesh

3 Principal Secretaryof Urban Development Member
Government of Chattisgarhand Rajasthan

4 Member Secretaries of Madhya Pradesh Members
Rajasthanand ChattisgarhState Pollution
Control Boards

5 Representative of Central Pollution Member
Control Board

Southern ZoneChennai

1 Honble Mr Justice PJyothimani Chairman
Former Judge Madras High Court
Former Judicial Member NGT Southern
Bench Chennai

2 PrincipalSecretary Urban Development Member
Government of Tamil Nadu Secretary

3 Principal Secretaries of Urban Members
Developmentof Government of Karnataka
Kerala Andhra Pradesh Telangana
Puducherry Andaman 85 Nicobar Islands
LakshadweepIslands

4 Member Secretaries of PCBsPCCs of Members
Tamil Nadu Karnataka Kerala Andhra
Pradesh Telangana and Puducherry
Andaman 85 Nicobar Islands
LakshadweepIslands

5 Representativeof CPCB Member

21 There will also be State Level Committees headed by Secretary

of the Urban DevelopmentDepartmentwith Secretaryof the

Environment Department as Members The representatives

16
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22 from the Central Pollution Control Board and State PollutionControl Boards would assist the State Level Committees TheState Level Committees may have interactions with the LocalBodies preferably once in two weeks The Local Bodies mayfurnish report to the State Committees twice a month TheState Committees will takea call on technical and policy issuesin accordance with the 2016 consistent with directionsof Apex and RegionalMonitoringcommittees The Local Bodiesmay be required to have suitable nodal ofcers of particularlevel having regard to the nature of work For bigger LocalBodies committees headed by senior officials may beconstituted Public involvement may be encouragedand statusof MunicipalSolid Waste be put in public The StateLevel Committees may also function for a period of one yearsubject to any further order The report maybe given to theRegionalMonitoringCommittees on monthlybasisThe Tribunal is of the view that instead of every Local Body

individuallyoating tenders for different services standards

and technical specications of available services may be

specied by the Department of Urban Development and

adoptedby Local Bodies Such services may be hired on laid

down standard norms to save time However this aspect may

be nally gone into by the Committees

17
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23 The Tribunal is also of the view that the best practicesmay be

8
compiledincluding settingup of Control Rooms where citizens

can upload photos of garbagewhich may be looked into by an

accountable person specied by the Local Bodies at the Local

Level and by State Bodies at the State Level Such information

may be made available by the States on the website of the

State Committees and if possible on the websites of Local

Bodies also The mechanism of citizens giving and receiving

information may be considered The Committees may also

consider wherever viable guidelinesfor using CCTV cameras

already installed or installation of fresh CCTV cameras

wherever at dumping or other suitable sites and

footageof CCTV Cameras may be viewed at regularbasis by

suitable authorities All garbagecollection van may be GPS

enabled to monitor its regular collection and performance

audit may be considered and guidelineslaid down

24 Subject to any further orders of this Tribunal the Committees

will be at liberty to givedirections for execution of orders of this

Tribunal to any authority The may resume their

work within one month from today The Apex Monitoring

Committee may furnish quarterly reports of its work to the

Tribunal

25 The concerned Ministries at the Centre shall render full support

and cooperationto the ApexMonitoringCommittee to ensure its

effective functioning Similarly the Chief Secretaries and

18
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26

27 Advisors of each of the States and Union Territories respectivelyshall also render such support and cooperationto the RegionalMonitoring CommitteesThis order will not in any manner affect the directions issuedby the Honble SupremeCourt in SMW C Nos 1 20l5In ReOutrage as Parents End Life After Childs Dengue with regardto garbagedisposal in Delhi or otherwise This order is beingpassed only for givingeffect to the Rules 2016 and the preexistingorders of the TribunalList the matter after receiptof rst such reports from the Apex

MonitoringCommittee and the RegionalMonitoring Committees

for consideration of the reports It is also ordered that the video

conferencingwith all the members of the Apex Monitoring

Committee RegionalMonitoringCommittees and stakeholders

Urban Development Department of the States shall be

organizedonce in every six months so as to take stock of the

progress made during the period Next such video conferencing

would be held on 29 April 2019

CP
1

Adarsh Kumar Goel

JM
Dr J awad Rahim

J M

RaghuvendraS Rathore

19
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Dated 20082018

20 Dr SatyawanSinghGarbyalEMDr Nagin Nanda
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Annexoae Pf 6

9
DEPARTMENT OF LOCAL GOVERNMENT

Government of Punjab

Notication

Dated Chandigarh9 July 2018

No5702018ILG4l644 The Depaitmentof Local GovernmentPunjabintendsto achievethe goal
of scienticSolid Waste Managementin timebound manner The Departmenthas notied the Punjab
State Solid Waste ManagementPolicy under rulell l of Solid Waste ManagementRules2016

notied byMinistryof Environment Forest and Climate ChangeNew Delhi The PunjabState Solid

Waste ManagementPolicywill beapplicablefor all urbanlocal bodies andwaste generatorsin theState

of Punjabfrom thedateof this notication as under

1 BackgroundThe scientic solid waste managementSWM assumes importancewith

the increasingurbanpopulationchanginglivingstylesand its importancein generallife for

goodhealth Consideringits importanceMinistryof Environment and Forests and Climate

ChangeMoEFampCChas notied the Solid Waste ManagementRules2016 vide notication

No SOl357E dated8thApril 2016 in supersessionof MunicipalSolid Waste management
amphandlingRules2000 In conformitywith Rule 11l 3 of Solid WasteManagementRules
2016Punjab State Solid Waste ManagementPolicy2018 is beingnotied to ensure

scientic and systematicmanagementof solid waste in all Urban Local Bodies in the State

Solid waste managementhas taken a central positionin the governmeiitspolicyto

provideclean and healthyenvironmentThe effective solid waste managementplanfor a city
includes proper source segregationof waste into different streamsrobust collection and

mechanismand subsequentlyscientic processinganddisposalas per SWM rules
2016an as amendedfrom time to timeandbestpracticesavailable With thenotication of Solid

WasteManagementRules 2016thereis greater of waste generatorandthe focus

has shifted from mere collection and of solid waste to mandatorysource

segregationpreferablydecentralizedlow cost scientic processingand safe disposalof solid

waste The SWM Rules 2016 focuses on theprincipalof 3Rs reduce reuse and recycle
source segregationand appropriateprocessingmanagementof biodegradableand non

closest to pointof generationto reducethe nancial burden on the urban local

bodiesULBS and naturalresources andeliminationof environmentaldegradation

With the74 amendmentof the Constitutionof India in 1992municipalauthoritiesor

Urban Local Bodies ULBs in the countryhavebeenrecognizedas thethird tier of Government

The 12 scheduleof the Constitutionhas laid downthe functionsenvisagedto beperformedby
the ULBs andscientic andsystematicsolid waste managementSWM as perprescribedSWM

Rules2016is one of them

There hasbeenquantumincreasein generationof solid waste and its qualitywith rapid
urbanizationand changinglifestylesand food habits its has

beenposingthe serioushealthhazardsand irreparabledamageto eiivironmeiitandsoil fertility
In relationto thisa publicinterestlitigationPIL was led in the Honble ApexCourt of India
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in 1996andHonble Court hasdirectedtheULBS as well as the Governmentof India andState

Governmentsto improveSWM practices to thisorderthe BarmanCommitteewas
appointedto evaluate all aspectsof SWM On the basisof a reportsubmittedby Barman

Committeein March 1999SolidWasteManagementSWM Rules2016alsoreferredto as the

Rules were notied by the Central Government in exercise of its powers under the

1986 The mles

recommendationsmadeby the Committeeand attemptsto delineateresponsibilitiesand bestowEnvironment protection Act have substantiallyincorporatedthe

specic duties on the citizens as well as the ULBs for scientic and systematicSWM in time

boundmanner

Scientific and systematicSWM is one of thekeycomponentsof SwachhBharatMission

Urban also and Mission mandatesto achieve the goalof garbagefree cities on 150 birth

anniversaryof Mahatma Gandhi ie 2 October2019 Urban Local Bodies have overall

responsibilityfor SWM howevermost of themare unableto providerequisiteSWM systemto

tackle the current situation Various studiesreveled thatout of totalbudgetallocatedfor SWM
scant amount is beingspentfor scientific processingof waste and most of thefund is utilized on

waste collection and onlyRana et al 2015 About 8095 of total SWM

budgetspenton collection and activitiesbeingcarried out throughtheir own

arrangementsor privateagenciesHugeexpenditureon collection and activities

affectingthe otherkeycomponentssuchas scientic processingandsafe disposalSingh et al
2007Nema2004

On the contraryscientic treatment and its safe disposalis an underinvestedarea and

opendumpingin low lyingareas or dumpsitesor in water bodiesand open bumingare common

waste disposalpracticesacross cities and towns This unscientic disposalof solid waste is

causingserious health hazardsthroughgroundsurface water pollutionair pollutionsoil

contaminationand vector born diseasesThe challengesof SWM range from lack of ownership
of agenciesand citizenpoor involvementof communitylow level of awareness

among the stakeholderslack of dedicatedmanpower qualied in environmentampsolid waste

managementsubjectinsufcient budgetallocationand land for SWM disposal

2 VISION

Attainingand sustainingCleanGreen Punjabbyadoptingthe 6Rswaste management

principalrefusereduce reuse recycleredesignand researchimplementingthe environment

friendlynancially viable sociallyacceptableand easy to operate maintain solid waste

technologiesmechanismwith 100 door to door collection ofsegregatedwaste

transportationin the segregatedmanner and scientic processingat closest to point of
generationand reclamation of landll sites integratingthe informalsector of rag pickersand

communityparticipation

3 SOLID WASTE MANAGEMENT RULES SWM 2016

The Solid Waste ManagementRules2016 issuedby theMinistryof Environmentand

Forests and ClimateChangeGovernmentof Indiaunder the EnvironmentProtectionAct

1986prescribethe manner in which the Authorities have to undertake source segregation
ASHUTOSH SAREEN
2019.11.04 17:13
TRUE SCANNED COPY OF
ORIGINAL
PHHC CHANDIGARH

80 198



collectionamp in similarmanner scientic andsystematicprocessingclosetto point
of waste generationand safe disposalof solid waste within their jurisdictionunder their

respectivegoverninglegislationThoughtheSWM Rules 2016maketheULBs responsiblefor

managementof wastes ULBs have to managementtheir waste at their own level or engagement

ofprivatepartnersNGOs CBOs etc ensuringscientic andsystematicSWM focusingon 100

source segregationdoor to doorcollection in similarmanner compostingor biogasfromorganic
wastes andmaximumrecoveryof recyclablesandrefusederivedfuel RDF from

commerciallynon recyclablesand safedisposalof incrtsensuringno environmentaland health

hazards

In this context there is need to revisitdevelopand implementappropriatestrategy

framework to guidethe urban local bodies for scientic and systematicprocessingand safe

disposalof solid waste in order to complywith the SWM Rules2016 The frameworkwill guide
andsupportthe urbanlocal bodiesfor the solid waste scienticallycost effectivelyin
decentralizedmanner andcitylevel centralizedor mixedapproaches

31 Compositionof solid waste Solid waste comprisesofi biodegradablewaste means

anyorganicmaterialthat can be degradedby into simplerstablecompounds
34 SWM Rules 2016and ii nonbiodegradablewaste meansany waste that cannot be

degradedbymicro organismsinto simplerstablecompounds332 SWM Rules2016

32

and in similar

manner segregatedform iii
bio

degradablefor productionofscientic 6 Disposal

compostandbiogas iv resource

recovery recycling non
commercially

recyclablesv RDF production 5 Processing
ampRtiroicry

4Rccycling

chulahashne earthetc followingwaste hierarchymeans the priorityorder in whichnonbiodegradablecommerciallynonrecyclablesand vi safe disposalinens
the solid waste is to should be managedby givingemphasisto preventionreduction
reuse recyclingrecovery and disposalwith preventionbeingthe most preferredoptionand

thedisposalat the landll beingthe least357 SWM Rules2016

33 Solid waste managementapproachPreference shall be given to decentralized

processingto minimize cost and environmentalimpactssuch as bio

methanationmicrobial compostingvemiicompostinganaerobic digestionor any other

appropriateprocessingfor biostabilisation of biodegradablewastes l5v SWM Rules

2016 Solid waste managementcomprisesofi source segregationii door to door collection

Clo
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34 Keyprincipalsof solid waste management100 source segregationof solid waste is

mandatorymeanssortingand separatestorageof various componentsof solid waste namely
wastes includingagricultureand dairywaste non biodegradablewastes

includingrecyclablewaste non recyclablecombustible waste sanitarywaste and non

recyclableinertwaste domestic hazardouswastes andconstruction and demolition wastes

344 SWM Rules 2016

Waste segregationat source is a necessary first stepfor

use of all technologiesavailable for waste managementacross

the world Centre for Science CSE 2016 Land fillingof i
waste or gardenwaste compostedpreferablyand ii

dryrecyclablesrecycledpreferablyis not allowed in the MSW

CPHEEO 20l6and waste to be managedas per waste

managementhierarchy

35 Biodegradablecompostablewastes biodegradablewaste means any organic
materialthat can be degradedbymicroorganismsinto simplerstablecompoundscompost34
SWM Rules 2016 Preference shall be givento decentralized processingto minimize

transportationcost and environmental impactssuch as biovmethanationmicrobial

compostingvennicompostinganaerobic digestionor any other appropriateprocessingfor

biostabilization of biodegradableorganicwastes l5v SWM Rules 2016 Organicwaste

may be compostedaerobicallyor used for generatingenergy throughanaerobic

decompositionprocesses CPHEEO 2016 Biodegradablewaste managementwill be

consistingof followingkeysteps i Sourcesegregationmeanssortingand separatestorageof

wastes ii Processingdecentralizedprocessing means establishmentof

dispersedfacilities for maximizingthe processingof bio degradablewaste and recovery of

recyclablesclosest to the source of generationso as to minimize of waste for

processingor disposal3l5 SWM Rules2016and centralizedprocessingunit iii Processing
technologiesCompostinga Aerobic compostingmeans a controlled process involving
microbial decompositionof organicmatter in thepresence of oxygen b Anaerobic digestion
means a controlled process involvingmicrobial decompositionof organicmatter in absenceof

oxygen 3l amp2SWM Rules2016and c Biomethanation means a process which entails

enzymaticdecompositionof the organicmatter bymicrobial action to producemethanerich

biogas35 SWM Rules2016

36 Commerciallyrecyclablesmaterials recoveryfacility MRF means a facilitywhere

noncompostablesolid waste can be storedby the local bodyor any other entity
mentionedin rule 2 or any personor agency authorisedbyany of them to facilitatesegregation

sortingmeansseparatingvarious componentsand categoriesof recyclablessuch as paper

plasticcard boardsmetal glassetc from mixed waste as may be appropriateto facilitate

recycling347 SWM Rules2016 and recovery of recyclablesfrom various componentsof

wastebyauthorisedinformal sector of waste pickersinformal recyclersor any otherwork force

engagedbythe local bodyor entitymentionedin rule 2 for the purposebeforethe waste is CirASHUTOSH SAREEN
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delivered or taken up for its processingor disposal331 SWM Rules 2016 The first

preferenceshould alwaysbe givento segregatingrecyclablesfor further reuse or recycling
CPHEEO 2016

37 Commerciallynon recyclablesrefused derivedfuelRDF means fuel derivedfrom

combustiblewaste fraction of solid waste like plasticwoodpulpor organicwasteotherthan

chlorinatedmaterialsin the form of pelletsor uff producedbydryingshreddingdehydrating
andcompactingof solid waste 338 SWM Rules2016

38

ashroadsweep silt etc andCampDwaste as per CampDRules2016in landll as per SWM Rules
2016 Inerts fine earth and road sweepsilt safe disposalof inert waste ne earthhouse

4 PRESENT STATUS

There are currently167ULBs in Punjabstate with a populationof about98 lakh Census
201l which generatesapproximately4100 tons per daysolid waste Besides thesethereare a

largenumberof defenceparamilitaryandpoliceestablishmentsIn 2014Punjabpreparedthe

clusterapproachbywhich 1025 ULBs were clubbed to form SWM clusterand all ULBS were

divided in eightclusters ie AmritsarBathindaFerozpur LudhianaMohali

PathankotandPatiala Initiallyclusterapproachwas inducedfor Bathindaclusteron pilotbasis

on PPP mode The cluster approachconceptwas developedto outsource collection
transportationprocessingand disposalservices to privatepartnersHoweverthe cluster

approachhasshown much less than desiredresultsresultingin legalobstructionswith project
proponentsitself protestsfrom publicdue to the hugeamount of waste of cluster ULBs

transportedto one centralizedlocationhigh cost andnon availabilityof hugeland

chunks

Recentlynotied SWM Rules2016 and Star Ratingof GarbageFree Cities protocol
providedthe scientific SWM throughemphasison onsite or decentralizedprocessingfocusing
on 100 source segregationdoor to door collection in similar mannercompostingor biogas
from organicwastes with maximum recoveryof commerciallyrecyclablesand refuse derived

fuel RDF from commerciallynon recyclablesand safe disposalof inerts ensuringno

environmentalandhealthhazards The protocolfor StarRatingof GarbageFree cities provides
for elaborategrievanceredressalandstakeholdersfeedbackmechanism

The Departmentof Local GovernmentPunjabthroughits agency

PMIDC has initiated low cost and easy to operate maintainabledecentralizedor onsite

scientificwaste managementapproachfocusingon 100 source segregationas per SWM Rules
2016and Star Ratingof GarbageFree Cities protocolVarious initiativeshave been takento

bringtheeffectivenessin municipalsolid waste managementthroughstakeholders involvement

byway of interpersonalcommunicationfor communitymobilizationandhandholdingsupportto

various stakeholdersfor sustained behaviourchangeWith this approachdecentralized

has startedat varyingscale in the ULBs across the State Institutionsschools

religious are alsohave beencovered for managementof their own parklgarden
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horticulturewaste greenwasteandcityparkshave also beencoveredunderthe decentralized

approach

5 APPROACHFOR SOLID WASTE MANAGEMENT

Keepingin view thepastexperienceas well as new initiativestaken bythedepartmentit

hasbeendecidedto adoptboth decentralizedandcentralizedSolid WasteManagementapproach
dependingupon the prole of the localityin

Segregationat
terms of availabilityof land for processing Source

wastecompositionof wastemarketlinkages
health risks and extent of in formalizationof D2ll

oollevtionM 1of rllilll1the waste system

Centralized models which essentially
consist of processingof all the waste at a

centralizedlocation may be suitablefor large
Scientic Wuwmugsized ULBs where signicanteconomies of 1wash

sitarul B1
scale are possibleand the of

waste allows for greaterextractionof value from the waste throughfeasible teclmological
solutions Health hazardsdue to inefcient waste disposaland no availabilityof land in close

proximityof localities are other two importantfactors to be considered while choosinga

centralizedwaste managementsystemfor city
Decentralizedmodel involves managementof municipalwaste byvarious small waste

managementcenters closestto waste generationpointswithin the localityThis allows PPPs at

the unit level where NGOs SHGs CBOs can work with the ULBs to

producecompostor othervalue addedproductsfrom the waste and the ULBs eitheron its own

or througha biggerprivatepartnermanages thecollectionof refuseandbiominingreclamation

maintenanceof existinglandll sites Decentralizedmechanismof door to door collection and

processingof waste avoids theunnecessary cost of wastes too far off processingl

dumpingsitesandsupportthesustainable environmentsanitation

State shall work for attainingand sustainingthe scientic solid waste management

adoptingthesystematicdecentralizedapproachfocusingon 6Rs principalie refusereduce
reuse recycleredesignand researchKumar et al 2018 i waste reduction at source by

the materials like plasticbagsplasticamptherrnocoldisposal
itemsandex bannersetc havingone time use ii 100 source segregationie

wet waste non biodegradabledry waste and domestic hazardouswaste iii procient
of segregatedwaste iv compostingbiogasand maximum material recovery

closest to its generationonsite and decentralizedmannerv reclamationl biominingof

existingwaste dumpsitesvi of rag pickersbulk waste generatorsand institutions

religiouseducationaldefensc paramilitarypolicesportsestablishmentsand vii community
awareness and impartingthecompulsoryenvironmenteducationin all classes gradesfocusing
on scientic waste managementmechanism and active involvement of communityfrom

planningto executionphase 93ASHUTOSH SAREEN
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The technologyfor scientic solidwaste managementwill beprioritizedas under

Biodegradablewaste

a CompostingAerobiccompostverrnicompostor

b Biomethanation Biogasor

c Anyotheradvanceenvironmentfriendlytechnologies
Nonbiodegradablewaste

a Adoptionof 4Rs refusereducereuse andrecycleprincipalor

b RefusedDerived Fuel RDF or

c Anyotheradvanceenvironmentfriendlytechnologies
51 Segregationof waste at source To ensure scientic processingproper material

recovery fromsolid wasteit will bemandatoryfor all to keepandsupplythesegregatedwaste in

atleastthree forms i biodegradablewaste wet ii waste dry and iii
domestichazardous

52 Door to door collection 100 door to doorcollectionof segregatedwastefromthedoor

stepof thewaste generatorsif not feasibleonsite processingmanagementwill be achievedat

thecost of prescribedservicechargesfor the same

53 Singlemulti pointaggregationCitysolid waste managementplanwill be prepared
with an aim to eliminatethewaste secondarypointsand to achievethebin lesscity

54 Scientic processingSolid waste shallbeprocessedscienticallyin an ecofriendlyand

economicallysustainablemanner ULBs adopteither decentralizedor centralizedSolid Waste

Managementapproachdependingupon the prole of the localityin terms of availabilityof land

for processingwaste compositionof waste market linkageshealth risks and extent of in

formalizationof thewastemanagementsystem

55 Bulk waste generatorsThe bulk waste generatorswill be maderesponsiblefor onsite

waste managementat their own as perSWM Rules2016or time to time guidelinesinstructions

of respectiveULB Statein this regard

56 Promotion of home compostingand kitchen gardeningTo create ownershipamong

the communitytoward waste managementand environmentand health improvementhome

compostingandkitchengardeningwill bepromoted

57 Managementof park gardenhorticulture waste Onsite aerobiccompostingwill be

done mandatorilyin all parksgardenskitchen gardenseducationresearchtraininginstitutions

defence paramilitarypolice sportcomplexesfor themanagementof their green

waste leavesgrassfruits vegetablesowers or any site where green waste is generatedin
routine

58 Marketingof compostand recyclablesFor gettingthehighermonetarilyvalue of the

compostbiogasproducedfrom organicwaste and recovered materials commercially
recyclablesand RDF from commerciallynonrecyclablesproper marketingwill be done to

ensure activeinvolvement of farmersplantnurseries junkdealersfor

the same SincePunjaban agricultureStateandfacingsevere environmentalandhealthproblems

9
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due to quantumusage of fertilizers and pesticidesin past Usageof highqualitycompost

producedfrom organicwaste segregatedat sourcewill bepromotedto mitigatethe connected

healthproblems

59 Integrationof rag pickersand communitybased organizationTo empower the rag

pickerstheywill be integratedin SWM main stream The communitybasedorganizationswill

alsobe involvedfor achievingthesystematicSWM

510 Service chargesand spotne To sustaintheprojectand to create theownershipamong

waste generatorsthe prescribedservice chargesfor door to door collection of waste will be

mandatorilycollectedfrom themwastegeneratorsTheprescribedspotne will be imposedon

theviolators
511 Prohibition burningof waste In with SWM Rules 2016 and orders of

Honble NGT time to timeburningof solid waste byany personincludingofcials institutions
V

etc is prohibitedandpunitiveactionwill be takenunderlaw

512 Prohibition of one time use plasticthermocol items In line of themeBeat the Plastic

Pollution of World Environment Day 2018 5 June usageof plasticbagswater bottles

disposalitems ex bannershavingone time use shall be discouragedUsage

of cloth jutepaperbagsandreusable utensilswill be promotedto achievethegoalof Swachh

BharatMission

513 Education strategyfor sustained behaviour changeand publicparticipationIn

confonnitywith education strategyrecommendedby SubGroupof Chief MinistersNITY

Aayogand orders dated22111991 of Honble ApexCourt in CWP 8601991compulsory
environmenteducation havingscientic solid waste managementsource segregation

compostingandmaximummaterialrecoveryin decentralizedmannersanitationamphygieneand

cleangreen amppollutionfree will be impartedthroughsubjectexpertsin each grade
classof all undergraduateandpostgraduatecourses to achievegoalof CleanGreenPollution

Free and OpenDefecation Free Punjab Since scientic educationis the onlykeytool for

sustainedbehaviourchangethe compulsoryenvironmenteducationwill attainand sustainthe

cleangreenenvironment

514 Strengtheningthe of ULBs State Governmentwill guideULBs to adopt
Punjabmodelbyelawslegislationsto facilitate user chargespenaltiesfor violators and

explorerevenue optionslike revenues from sale of waste and by productssanitation cess

processingfee etc to achieve nancial sustainabilityState governmentwill helpULBs in

creatingmarket linkagesfor the byproductslike compostand other recyclablesCreation of

marketavenues throughinvolvementof theDepartmentof AgricultureHorticultureForestsand

Fertilizer as well as otheragenciesin thefarm sector to ensure effectivemarketingof

thecompostas well as its byproductsFormulateand implementStateand ULB level capacity
buildingprograms for the eld staff supervisorystaff civil societyorganizationson SWM

topicsbased on operationscomplianceof rules regulationsand complaintrcdressal amp

monitoringsystemsbehaviorchangetriggertoolsandexposurevisits
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515 Safetymeasures ULBs to provideadequateprotectionandhealth care facilities to its

workers The local bodyas a policyshould provideadequateprotectiveequipmentsand health

checkup from time to time to ensure thathealthof staff is not adverselyaffectedon account of

their handlingof solid waste Free medical servicesand insuranceto be madeavailableto those

whose health is affected on account of handlingsolid waste as per Gol instructionsDO
NoLl90l7692017NUHM dated17012018 of Ms Preeti PantJoint SecretaryMinistryof

HealthampFamilyWelfare

516 Institutional arrangementsThe adequateinstitutionalarrangementswill be made for

achievingthe sustainable solid waste managementactivities focusingon 100 source

segregationmaximum materials recovery scientic processingcompostingbiogasand

reclamationof existingdumpsites as per SWM Rules2016 and Star RatingprotocolThe

PunjabMunicipalInfrastructureDevelopmentCompanyPMIDC is theNodal Agencyto carry

out the Solid Managementin the Stateand the Mission Directorateof Swachh Bharat

MissionUrban Therefore the purposesof creatingand havinga dedicatedauthorityfor SWM

has alreadybeenachieved in the functioningof PMIDC There is lack of dedicated qualied
professionalsin the ULBs for of waste managementEfforts shall be made to

deploysufcient environrnent SWM qualied trainedmanpower includingthat for IEC amp

Capacitybuildingto achievetheobjectivesof thispolicy

517 Time frame for scientic SWM Necessaryinastructure for

V

of SWM rules2016shall be createdby the local bodies and otherconcerned

authoritiesas the case may be on their own bydirectlyor engagingagencieswithin the time

framespeciedbelow

Sl No Activity Time limit wef

1vJuly2017
1 Identication of suitable sites for settingup solid waste 1 year

processingfacilities

2 identication of suitable sites for settingup common lyear
regionalsanitarylandll facilities for suitableclustersof
local authorities under 05 million populationand for
setting up common regionalsanitarylandll facilities or

stand alone sanitarylandll facilities by all local
authoritieshavinga populationof 05 million or more

3 procurementof suitable sites for settingup solid waste 2years
processingfacilityandsanitarylandll facilities

4 enforcingwaste generatorsto practicesegregationof bio 2 years

degradablerecyclable combustiblesanitarywaste

domestichazardousand inertsolid wastes at source

5 ensure door to door collection of segregatedwaste and its 2 years

in covered vehiclesto processingor

disposalfacilities

6 ensure separatestorage collection and of 2years
construction anddemolitionwastes

7 settingup solid waste processingfacilities by all local Zyears
bodieshaving100000or more populationASHUTOSH SAREEN
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Clil
8 settingup solid waste processingfacilitiesby local bodies 3 years

and census towns below 100000population
9 settingup common or standalone sanitarylandlls byor 3years

for all local bodieshaving05 million or more population
for the disposalof only such residual wastes from the

processingfacilities as well as untreatableinert wastes as

permittedunderthe rules

10 settingup common or regionalsanitarylandlls by all 3years
local bodiesand census towns under05 million population
for thedisposalof permittedwaste undertherules

11 bioremediation or cappingof old and abandoneddump Syears
sites

Time line hasbeenextendandwill be applicablewef 15July 2017as per judgmentdated
22122016 of National GreenTribunalin OA No1992014 titled as Almitra H Patel ampOrs
Vs Union of IndiaandAnrs

DatedChandigarh
6 July2018 A Venn PrasadIAS

PrincipalSecretaryto Govt of Punjab
of Local Government

No57020181LG41645 datedChandigarh9 July 2018

A copy of aboveis forwarded to ControllerPrintingandStationaryDepartmentPunjabMohali
with the requestto publishthis notication in the ExtraordinaryGazette of the State Government

andsend20 copiesofthe same to thisdepartment

i
l

Secieta
ry

Departmentof Local Government
No57020181LG41646 datedChandigarh9 July 2018

A copy of theaboveis forwardedto the followingsfor informationandnecessaryaction

OSDLGM Governmentof PunjabChandigarh
PS PSLG to Governmentof PunjabChandigarh
PSACS HigherEducationto Governmentof PunjabChandigarh
PACEO PMIDC Chandigarh
PA DirectorLocal GovernmentPunjabChandigarh
PA Chief VigilanceOfcer Local GovernmentPunjabChandigarh
PA Chief Executive OfficerPWSSB
PA Chief Engineer0 ampM Local GovernmentDepartmentPunjab

9 PA Chief EngineerLocal GovernmentDepartmentPunjab

E
10

PA Chief EngineerPWD BampRPunjab
11 PA Chief EngineerPWSS PublicampHealthPunjab
12 PA ChainnanPunjabStatePollution ControlBoard
13 PS SecretaryPunjabStateCouncil of Science ampTechnology
14 All theDeputy Punjab
15 All MunicipalCommissionersPunjab
16 All RegionalDeputyDirectors ULBs Punjab
17 ProjectDirectorSWM DivisionPMIDC

1

Q2
G

V

SpecialSecPetarv
Departmentof Local Governmentat Ce

10
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Amlexone iLQp
W

it

its fGlTl Wm gw7i2rrfrr1 aw WW WWW
fimfviwasV K JINDAL ICOAS

Joint SecretaryMissionDirector
SwachhBharat Mission
Te 011 23051630 GOVERNMENT OF INDIAMlNlSTRY OF HOUSINGAND URBAN AFFAIRSNIRMAN BHAWAN
Email vkjindalnicln EFL

4

7L39mmf
New Delhi110011 datedthe 20

DONo Z16025122018CPHEEO 11 July 2019

Dear Sir I Madam

Governmentof India has launched the Swachh Bharat Mission on 2nd October
2014 with the targetto make the countryclean by 2nd October 2019 the 150 birth

of Mahatma Gandhi Ministryof Housingand Urban Affairs is makingefforts
to strengthenthe solid waste managementinfrastructure in ULBs by providingtechnical
and financialassistance from time to time

2 in the course of implementationof Swachh Bharat Mission it is felt that guidanceis
needed to ULBs in order to bringawareness about successful methods of decentralised
compostingin the country
3 Such affordable and sustainable systems are operationalin the cities of

TiruchlrappalliVellore and Kangeyamin the State of Tamilnadu and
Nawanshahar in PunjabThe briefs on the systems are attached as case studies for
suitable replication ULBs I States can interact with the concerned Municipal
Commissioner Chief Officer in order to further understand the systems in greaterdetail
and decide on its replicationand suitingto their own requirements
These case studies are available on SBM Urban portal at
wvvwswachhbharaturbangovinlgtECgtSBMDrivegtCase studies and directlyat

XAJkhYrrcsJ3fF

4 StatesUTs are requestedto share with us other sustainable models of
etc adoptedfor replicationby

StatesUlBsat vkjindalnicin
With Regards

Yours sincerely

Fllt

I

V K JindalEncl
as above

To

State Mission DirectorsSBMU All States UTs
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W
Case

Studyon DecentralisedCompostingin KornnrapalnyamTamilnadu

KeyProjectDetails

l 2016Populationof 76l20

2 No of Wards 33 Barrelcompostingpracticedin 25 wards

3 Areaunder 7lO SqKm

4 Total no ofhousehclds 22053

5 Total no ofCommercial establishmentl780

6 Barrel design MunicipalityKM

7 No ofBat1els I800inoperationspreadacross

8 Capacityof Barrel 1200litres

9 Total Wastehandled 9 TPD

10 CapitalCost 1a Rs 4032 lalthsFromGovt ofTamilnadu

b Rs4 lakhsCSR FromCityUnion Bank

11 O ampM Cost 2Rs200laldigpeiyear

is a textilevcitysituatedon thebankof theCuuveryriver and Bhavani river in

NamakkalDistrict India Presentlythecityisbeingnoticedfor itsuniquemethod

carriedout in barrels

BackgroundPrior to the installationof the systemthe collectedmunicipal
solidwaste was stonedin the dumperbinskeptat various placesin the city for secondary
collection thecollectedgarbagewere dumpedin theprivatelandssinceno

landwas availablewith Municipalityforprocessing ofwsiste

The Commissionerof MunicipalAdministrationGovernmentof Tamilnadu had suggestedto

carryout onsite in each householdlevelorward level to conquer theseproblems
MunicipalityheadedbyCommissionerTmt R Maheswarihad

tried out different methodsof compostingsuch as pipe cone and barrel Finallythe barrel

methodwas chosenandimplementedacross thetown for compostingof organicmunicipalsolid

waste
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Featuresof Barrel Composting

The volumeof thebarrelis 200litresand is specicallymadeof UV treatedblack colour

inIDPEcontainerfor easy of waste The barrel hasmany

holesfor aerationandthispreventsbadodour

On thebottomof banelpipehas beentted for leachatecollection and a plasticbottleis

usedfor leachatecollection

Abovethebottomof barrelthereis a minidoor beingusedto remove thecompost

On the top of thebarrellid hasbeenconnectedwithbarrelwith small chain to prevent
disposalof unwantedwaste into thebanel A smalllock andkeywere fitted on the top

andbottomof barrel

Old manure and cow dungmanure with microbial inoculum consortiumare keptas

beddingmaterialat maximliml ieelvlevelon thebottomof thebarrel

The municipalworkersengagedfor doorto doorcollectionfrom householdscollectedthe

segregatedwaste throughpushcans The collected waste is weighedand stored

separatelyin thebin ie greenandbluecolourbin 4

The workerscollect thesegregatedwaste from l0 housesand depositin thebarrelaer

shreddingbyhand operatedshreddingmachinefor easy decompositionof waste and

placedover thebeddingmaterial

By usingthe shreddingmachinemunicipalworkercan easilyhandleand completethe

workwithin 10minutesDHeadllbEtll6l

Then smallamount ofdrlcd cow dungpowderhasbeenspreadon thewet waste andthe

collected leachatewas also sprinkledAfter completionof work on every dayit was

coveredwith lidandusinglock andkey

After 50 to 60 dayscompltJstis takenout from the barrelthroughthebottomdoor

The compostis driedandsievedintone particles
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The keyto thesuccess ofthis barrel methodofcompostingis thecooperationbythepublicThis

Awarenesscreation for source segregationin each householdwas done dailybyemploying
personsas animators The animatorshelpedin makingthepublicaware and soughttheir co

operationto providethemunicipalitysource waste In additioncitizenawareness and

engagementwere also carriedout bytheCommissionerreachingout to differentstakeholdersto

ensure segregationof waste at source

The totalquantityof garbagegeneratedis about215TPD andof this 14 TPD segregatedBio
waste is beingprocessedfor manure Out of the 14TPD the barrel composting

methodhandlesabout9 TPD andthebalance5 TPD is treatedin two Micro Compostingcentre

locatedat Streetand SandhaipetpremisesThe Barrel methodis and

easy to handlefor dayto dayoperationA singlebarrelof 200 litrescapacitycan processthe

organicwaste generatedfrom about l0 housesand on this basis I800 barrelswere requiredto
handle9TPD ofwaste thetown

The Commissionerof Governmentof Tamilnaduhad sanctionedan

amount of Rs4032 Laldrs to install the barrelcornpcstingmethod CityUnion Bank had

sponsored75 nos of Mini handoperatedshreddermachineat a cost of Rs 4 lakhs The public
donated16nos of pushcarts

in regardto thenancial viabilityofoperatingthebarrelcornpbstingsystemit is to be understood

thatit is partof thedutyof a sanitaryworker like a door to doorcollectionb sweepingc
drain cleaningetc Hence of specicpersonnelto operatethe barrelcomposting

systemdoesnot arise The Barrel Compostingmethodprovidesan easilyreplicablemethodfor

othercities andtowns whereinthere isconstraintofspaceto implementtowardseffectivesolid

waste management l 0
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Figure1 Typicalprocessflow cl1nrtultlte l3atrel

Sold byworkers
V

R3Y3lbl9 and sharedSegregated J Waste between

Door to Door s9E9Kil0n themselves
Collection ican B

10

Degradable Shreddlllg

I

Waste to compostin Wriste stirred and Enzymes
50 to 60days 6 Cow Dtrrtgnre added Barrel

V

Screeningof

compost Compost

For furtlierdetailedinformationcontact
Shri A JahangirBasha KomarnpalayamMunicipality098401 02536
Shri R SanitaryOfficer Municipality09942754648
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